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that the said reports shall not be
laid before the House of the People.”

—+“the House of the People”, I empha-
sise these words. So, under this noti-
fication it is only the Lok Sabha that
may be denied the Thakkar Commis-
sion reports. I do mot know the
rationale for this kind of indulgence
by the Government, But I am very
happy that Rajya Sabha at least is un-
der no such embargo and theretore,
through you, I would request the
Government of India to place these
very important Commission of Inquiry
Reports of the Thakkar Commission
before Rajya Sabha.

MR, CHAIRMAN: The notification
is in conformity with the Act and the
Section. The Commissions of Inquiry
Act provides under Section 3(4) that
the appropriate Government shall
cause to be laid before the House of
the People or, as the case may be, the
Legislative Assembly of the State, the
report, if any, of the Commission.
Therefore, the only place where the
report can be placed is the House of
the People and the Legislative Assem-
bly and it cannot be placed under this
Section in Rajya Sabha unless it is
placed in the other House. Therefore,
there is no point of order....

(Interruptions)

SHRI LAL K. ADVANI: When I
raisad this point, I was aware that
statutorily the Government is obliged

only to place it in the other House, in .

the House of the People. The amend-
ment of the statute also refers only to
the House of the People. But then we
have conventions which are not gov-
erned by Lok Sabha, In Lok Sabha no
questions can be asked after 3 Minister
makes a statement. But in this House
the convention is that we ask ques-
tions in spite of objections. Seo far as
the Chairman of this House is cons
cerned, he has always upheld the con-
ventiong of this House. Now, as I said,
it is the convention of this Hounse to
secure from the Government all re-
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ports of Commissions of Inquiry. Even
though there was no statutory obliga-
tion, these reports 'were always placed
on the Table of the Rajya Sabha. I see’
no reason why the Thakkar Commis-.
sion’s Report should be denied to us,
unless the Government feels . guilty
about what is contained in the Thak-
kar Commission Report. (Interrup-
tions) 1 only want that the conventions
of this House must be upheld.

MR. CHAIRMAN: There are two
aspcts.  (Interruptions). Al of you
please resume your seats. There are
two aspects. Omne is a point of order.
1t is about the statutory requirement
and whether it has been complied with
or not. I have read out the relevant
section and have said that the Report
shall be laid only in the House of the
People. Therefore, there is no breach
of any regulation or rule or Act.

SHRI LAL K. ADVANI:
“Convention”.

I saia

MR. CHAIRMAN: There is no con:
vention. The second aspect is the re
quest. It is not a convention and there
is no such convention. The request is
noted here by the Minister and he will
decide.

SHRI DIPEN GHOSH (West Ben
gal): Sir, what about the request?

MR. CHAIRMAN: He has noted th
request.

CALLING ATTENTION TO !
MATTER OF URGENT PUBLIC IM
PORTANCE

The situation arising out of pon-imple

mentation of the Punjab Accord, th

Terrorist Activities in complicity wit

Foreign Powers, the Migration ¢

people from that State and the step

taken by Government to meet the
situation

SHRI LAL K. ADVANI (Madhy
Pradesh): Mr. Chairman, Sir, I rise t

" call the attention of the Minister «

Home Affairs to the situation arisin
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out of non-implementation of the Pun-
jab Accord and the terrorist activities
in complicity with foreign powers re-
sulting in the migration of people from
that State and the steps taken by
Govenment to meet the situation,

THE MINISTER OF HOME AF-
FAIRS (SHRI BUTA SINGH): Sir,..

SHRI LAL K. ADVANI: Sir, we
have not got a copy of the statement
that he is reading out.

SOME HON. FMEMBERS: We have
not received them. (Interruptions).

SHRI BUTA SINGH: We have al-
ready supplied and it is being circul-
ted. A

SHRI A. G. KULKARNI (Maha-
rashtra): Sir, as you know, the anne-
xure to an answer was not available.
Now a copy of the statement is not
available. At least, Sir, you ask the
Secretary-General to see that the
papers are called for. Otherwise, we
cannot work here. Without annexures,
without papers, what can we do?

MR. CHAIRMAN: I too have not re-
ceived a copy of the statement,

SHRI BUTA SINGH: I have already
supplied it to the Secretariat, Sir,

MR. CHAIRMAN: This is not proper.
The statement should be made avail-
able to the Members so that they can
follow when you read out. Otherwise
how can they follow? It is a difficult
thing, (Interruptions). Now the Office
is distributing it. Have all of you got
the copies? All right. You can start
now, Mr. Minister,

SHRI BUTA SINGH: Sir, the
violent and anti-national activi-
ties of the extremists elements in Pun-
jab have been causing great concern.
The Central Government is in constant
touch with the State Government and
is providing necessary assistance to
deal with the situation. Intelligence
and other information regarding ter-
rorist activities is being shared with
the State Government on a continuous
basis. On the request of the Staie
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Government adequate para-military
force hag been made available for in-
ternal security purposes in the State.
The Director General of Police, Pun-
jab, has been made responsible for
proper coordination and exercises full
control over the personnel of CRPF
and BSF deployed in the State, He has
been designated as Additional DG of
BSF/CRPF for the forces deployed in
Punjab and he has been provided ade-
gquate assistance at the officer's level.

The security arrangemen{s on the
borders have been strengthened to
check infiltration and movement of
terrorists across the border, Concert-
ed anti-terrorist and counter terrorist
operations have been mounted particu-~
larly in the districts of Amritsar and
Gurdaspur.

The law and order machinery in
Punjab has shown greater determina-
tion in recent weeks in tackling the
terrorist problem. A number of extre-
mists have been arrested and some
have been killed in police encounters.
A large quantity of arms and ammuni-
tion of various kinds has been reco-
vered from the arrested terrorists.

Information aboul Pakistan’s assist-
ance to terrorists and their complicity
in terrorist acts has become available
through various sources including in-
terrogation of persons apprehended at
the borders on their return fom Pak-
istan. This includes provision of
arms, financial assistance, guidance
and training to indulge in acts of ter-
rorism. The matter has been taken
up on several occasiong both in writ-
ing and verbally with the Government
of Pakistan through diplomatic chan-~
nels. B - - )

On account of violent activities of
terrorists a number of Hindu families
have shifted either from rural areas
to the urban areas 'within the State of
Punjab or have moved to other States.

The Chief Minister of Punjab and I
met the Hindu migrants in Delhi on
2nq July, 1986, The Chief Miniater of
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Punjab while assuring the migrants of
their safety, persuaded them to return
to their homes in Punjab. It has now
been decided that Delhi Administration
will provide lodging facilities until
their return to Punjab is facilitated.
The migrant families will also be given
a guitable amount to meet their food
needs.

In a letter addressed to the Chijef
Minister of Punjab on 4th July, 1886,
I suggested that immediate steps be
taken to 1nstil a sense of security
amongst members of the Hindu com-
munity so as to check their movement
out of Yunjab. I also requested him
to depute prominent leaders of the
State to persuade the families to re-
turn to their homes. The Government
of Punjab and other concerned State
Governments have been advised to re-
view on a continuous basis the situa-
tion anising out of movement of Hindus
and to take necessary steps to persuade
such persoas to return to their homes
and also to ensure that no untoward
incident takes place.

\

The Government of Punjab have in-
formed that a number of steps have
been taken to protect the lives and
property of Hindus and to set at rest
the apprehensions in their minds.
These measures include deployment of
additional companies of para-military
forces, setting up of special squads in
each district with the specific task of
apprehending top extremists, deploy-
ment of CRPF in 33 focal points in
Amritsar district and deployment of

BSF in 75 focal points in Gurdaspur
district,

Two Ministers of State ot Punjab
Government accompanied by Senior
Government officials visited Karnal in
Haryana to persuade the migrant fami-
lies to return to their homes. Promi-
nent persons like the President of
Punjab Brahmin Sabha have also been
associated with these teams. The State
Government have set up an All Party
Commitiee headed by their Minister of
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Agrtculture for confacting the mino-
rity community families in the district
of Amritsar. A similar Committee has
also been set up in Gurdaspur district.

The Government is committed and
determined to take all possible mea-
sures to ensure the security of lives
and property of all the citizens,

The Government has been earnest in
implementing the various items of
the Memorandum of Setilement on
Punjab right from 24th July, 1985, the
date on which the Memorandum of
Sctilement was signed. The House is aware
that 7 items have already been imple-
mented, Action has been initiated to imp-
lement the remaining 4 items,

[Mr. Deputy Chairman in the Chair]

The Chief Ministers of all States/
Union Territories have been requested
to convey their views on the legisla-
tion in regard to the All India Gur-
dwara Act. As for the item regard-
ing the sharing of waters a 3-Member
Tribunal has been constituted on 2nd
July, 1986. Several steps have been
initiated by the Central Government
and Government of Punjab for expe-
diting the construction of SYL canal
With regard fo the promotion of the
Punjabi language, the Ministry of Hu-
man Resource Development have taken
a number of steps and a plan of ac-
tion has been chalked out by them in
this regard.

Regarding the item pertaining to the
territorial claims, Mathew Commis-
mission was appointed on 20th August,
1985 to determine specific Hindi-speak-
ing areas of Punjab which shall go to
Haryana in liey of Chandigarh. Since
the Mathew Commission was unable
to do so, the transfer of territories in
terms of item 7.3 of the Accord could
not be effected on 26th January, 1988.
Following the Mathew <Commission’s
report discussions were held with Chief
Ministers of Punjab and iiaryana and
in the light o? the above discussions,

.
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a Commission counsisting of Shri Jus-
tice E. S. Venkataramiah, Judge of the
Supreme Court of India, was constitut-
ed on 2nd April, 1986. The Venkata-
ramiah Commission submitted its re-
port on 10th June, 1986. Immediately
on receipt of this report, the Chief
Minister of Punjab was requested tc
send his proposals specifying the
70,000 acres of land area in Punjab to
be transferred to Haryana in lieu of
Chandigarh as recommended by the
Comnussion. The Chief Giinister of
Punjab did not send his proposals in
this regard and it was, thererore, de-
cided to refer the question of specify-
ing the territories consisting of about
70,000 acres to be transierred from
Pugnjab to Haryana in lieu of Chandigath,
to Hon’ble Justice D. A. Desai, retired
Judge ot the Supreme Court of India
and Chairman of the Law Commission.
A resolution dated 20th June, 1986 was
notified and Hon'ble Justice Shri D. A.
Desai was requested to submit his re-
commendalions specifying the areas to
be transierred from Punjab to Hary-
ana in leu of Chandigarh, not later
than the forenoon of 21st June, 1986.
This time limit was fixed keeping in
view the resolve of the Government to
transfer Chandigarh to Punjab and the
areas in lieu thereof to Haryana si-
multaneously within the set deadline.
Subsequent to the resolution dated
20th June, 1986 referring the matter to
Shri Justice D. A, Desai, the said reso-
lution was apénded on 21st June,
1986, as per text settled in consulta-

tion with the Chief Minister of Pun-

jab and accepted by him. The am-
endment substituting 15th July, 1985
for 21st June, 1986 appearing in the
Resolution dated 20th June, 1986, was
made on the written request of the
Chief Minister, Punjab, who requested
that the transfer of Chandigarh be
postponed till 15th July, 1986. Further
the amendment prescribed that Shri
Justice Desai should ke>p in view the
parameters stipulated in para 7.2 of
the Memorandum of Settlement consi-
der the 30 villages measuring about
45,000 acres identified by Shri Justice
Venkataramaiah Commission provided
they fall within the purview of para
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7.2 of the Memorandum of Settlement.
These two amendments had been made
with the specific approval of the Chief
Minister, Punjab.

The Chief Minister of Punjab in-
formed in writing on 10th July, 1986
that as he was pre-occupied with im-
proving the law and order situation in
the State, he would like to discuss at a
later date issues pending before Shri
Justice D. A. Desai and that in view of
this, the transfer of Chandigarh on
July 15, 1986 may not be feasible, Ac-
cordingly, the resolution appointing
Shri Justice D. A, Desai has since been
suitably amended by another resolu-
tion dated 14th July, 1986.

I would like to reiterate Govern-
ment’s firm commitment to implement
the Punjab Accord with the coopera-
tion of Punjab and Haryana. I would
also lLike to assure the Hon'ble Members
that Government will spare no efforts
to contain and eradicate the activities
of extremists. Terrorist activities
have no place in a democracy and I
seek the cooperation of Hon'ble Mem-
bers and Leaders of various Parties in
restoring and maintaining conditions
of peace and harmony in the State.

SHRI LAL K. ADVANI: Mr. Deputy
Chairman, Sir, at the very outset, I
would like to caution the Government
against any complacency in the matter
of this anti-terrorist campaign that we
have undertaken and in respect of
which the Government claims to have
achieved a measure of success during
the last fortnight or so. I see some
traces of this inclination towards com-
placency even in the statement when
the Government compliments itself on
the success that they have  achieved
and the determination that the State
Government has shown insofar as
these violent terrorist activities are
concerned.

I may recall that shortly after Mr,
Rebeiro took over in Punjab, perhaps
o fortnight or so later, he also came
out with a statement that the terror-
ists are now on the run and the situa-
tion is now fast Improving. Periodi-
cally we have been having statements
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of this kind from the spokesmen of the
Cenwtal Government and the State
Government on the basis of the arrests
made or the death ot terrorists in en-
counters. 1l have a feeling that this
mood oI compiacency may become en-
tiencned. 1 would like to caution the
Government against it and like to tell
il tha. so far as the touchstones of
success in Punjab are concerned, it is
not the number of terrorists we are
abie to kili 1n encounters; the touch-
stone 1s, how does the common man
in runjap teel? Does he feel secure?
1he touchstone is: Has the migration
stopped? And when I reter to migra-
tion, I am not referring to migration
only irom Pun)ab to Delhi or from
Pun,ab to Haryana or from Punjab to
Rajasithan or Punjab to Himachal. I
regard even those families who have
beea 1lving in the villages and who
leave their hearths and homes and go
and tage saeiter in Ludhiana or Amrit-
sar or in the larger towns and cities

nearby as migrants, They are abo
migraats because they are leaving
toneir hearths and homes. Has that mi-

grauon and that motion stopped? And
the last touchsion> I would like to men-
tion to the Government is that those
who have migrated already either fo
the cities or to the towns of Punjab
or lo the adjoining States like Delhi,
Haryana, Himachal or Rajasthan or
Uttar Pradesh or Maharashtra—there
have been people going as far as Bom-
bay ang Calcutta; and these figures
have been given by the Home Minis-
try iself on the number of families
migrating—are these migrants in a
mood to return {o their hearths and
homes? These are the touchstones by
which 1 am going to judge the Gov-
ernment’s success -~ or failure in this
campaign against terrorism and viol-
ence,

Sir, this Call Attention that I have
given today has four ingredients. First
relates to non-implementation of the
Punjab Accord. The second is about
the terrorist activities. The third com-
ponent is the complicity of foreign
powers. . .

And the last and the fourth component
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ig migration of people. Now, I would
like 10 dea} very briely with all these four
components and then pose my questong (0
the Home Munister.

Sir, so far ag the Punjab Accord is
concerned, parag 13 and 14 of the Home
Minister’s staiement are eloquent comments
on the manner in which the Government
has bungled the sitvation. Of course,
there are views in the couatry. The ‘Times
of India’ wrote an editoriaj w.th
thiy caption that the Punjab s
dead, But whether the Punjab Ac-
cord is dead or aliwy, no one
can deny that the Punjab Accord is in a
mess. It is in a soup even with regard to
this one single issue of territory  There
are various other issues in the Accord.
You have mentioned the othér issues also.

So far ag territorial accord is concerned,
and the terriiorial dispute is concerned,
there were two components. One provision
related to the transfer of Chandigarh to
punjab and Hindi-speaking areas in Punjab
in lieu thereof where there was to be an
exchange of Punjab to Haryana, Sir, I
am sorry 10 say that the manner in which
the Government of India has been appoint-
ing commission after judicial commission,
hurriedly drafting ity terms of reference
and altering them at leisure, hag not only
brought the Government of India into con-
tempt but even the institution of judicial
commissions into ridicule, After all, it is
patently ridiculous—I do not know who
suggested it and how the Government ag-
reed to it—it is patently ridiculous for the
Government to appo'nt a Commssion and
ask it to identify 70,000 acres of land
within 12 hours to be transferred to Har-
yana. How did we agree, how did the
Government agreed to this kind of ridi-
culous proposal?  You have to explain.
The deadline was 21st. (Interruptions)
At that very stage you should have contac-
ted Barnalaji and said that this is the
position, what do we do? I am sure the
Chief Minister himself would have agreed,
“a1] right, you extend the time. After -
all, he hag his own problems.
But this kind of handling, this Xkind
apnouncement of  commissiong  cer-
tainly brings the Government as well as
the judicial commissions into ridicule.
I wish it had not been done. The mor®
touchy part is still there, i.e. the problem

ey
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about river waters. The Home Minister will
recall that the accord says that the SYL
cana! shall be constructed and complted
by the 15th of August, 1986. Now 15th
August 1986 ig just three weeks away,
what is going to happen? I would like to
know from the Home Minister as to what
is the progress that we have made in this
regard. How can the accord be jmplemen-
ted in this regard? How do we ensure con-
struction ang completio of the SYL cana]
by 15th August, 1986? And, if it is rot
completed, I am sure my fricnds from
Haryana, they would ‘nave certainly a
reason to protest about it. This is an im-
portant part of it.

Sir, let me refer to the terrorist activity;
in Punjab. Til] some time ago, terrorist
activity in Punjab wag directed at selected
persons. It was selective killing of political
leaders, of religious leaders, of policemen,
of pressmen, of those who were opposed to
Khalistan or who were opposed to terro-
rism and ‘were Treso'utely campaigning
against it, whether they  were
policem:n, whether they were poli-
ticians, whether they were  press-
men or whether they were rcligious
leaders, they were identified and  they
were selectively killed,  Thig was the
phase of terrorism in Punjab till some
monthg back. But during the past few
monthg the phase hag changed. Occasional-
ly, some selected persons also may be kil-
Yed, as, for instance, my colleague in
Gurdaspur district; Mr. Ram Lubhaya, or
some Congress mep in some districts may
have been killed. But, generally
speaking, the objective of terrorist
activity during the last four months
has been far more $hister and that is
somehow to strike terror in the Hindus
living in Punjab and make them mig-
rate from Punjab. Unfortunately the ter-
rorists-have succeeded ty some  extent.
How many families Tave migrated,
is not very relevant. The Gov-
ernment of Punjab sometimes
keeps on playing down the
figures and says, the number is not very
large. Whether the number of families
who have migrated is one thousand or five
thousand or forty thousands, as some have
aid, .,
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SHRI SHANKAR PRASAD MITRA

(West Bengal): Up till now the number
has not been disclosed,

SHRI LAL K. ADVANI: The Gov-
ernment of India has disclosed some
number. But it is of families who
have left Punjab and who have gone
and who are in some kind of camps
in Delhi or in Haryana or elsewhere
but many people who have migrated
are not living in camps. They have
either taken up a small lodging of their
own or they are staying with their
relatives and there are many families
in ‘which only the female members
have been sent to other places while
the male member is still staying over
in Punjab trying to dispose of his
property, which he is unable to dis-
pose of. But, as 1 said at the outset,
when you think in terms of the size
of migrat'on. you should take into ac-
count also those families who have
left the villages and gone to nearby
towns or cities. They are also mig-
rants. They are also displaced persons.
They have been displaced from their
hearths and homes.

In this statement for the first time a
promise has been made, it has
heen said: It has now been
decided that Delhi Administration  will
provide lodging facilities until their re-
turn to Punjab is facilitated. The migrant
families will also  be given a suitable
amount to meet their food needs.

Sir. 1 have had occasion to  visit the
seven camps in West Delhi here, including
the camp at Janakpuri, which the Hon.
Home Ministe; of Government of India
accompanizad by the  Chief Minister of
Punjab visited and there he had a personal
experience of the mood of the people.
Whon T also went there along with my
collzages from the Dethi  BJP the first
thing that they told me is that for God’s
sake do not a3k ug to go back. ‘We can-
not go back' and started showing us letters
that they had received: ‘Quit thig place by
such and such date; otherwise consequences
will follow’. Where Such lelters come to
say ope hundred people telling them ‘If
you do not leave by 21st June, you will be
killed and your 'family members will be
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butchered’ and after one hundred persons
have received such letters and two of them
are actually killed, the consequence is that,
all the hundred would feel scared and start
fleeing, And this js precisely what is hap-
pening, Therefore, the first thing they told
ug was: ‘Please don’t ask us to go back’
and when the Chief Minister of Punab sug-
gested to them or tried to persuade them,
what happened? Factg and figures were
given to the Chief Minister and he was
asked: ‘You are asking us to go back. Can
you go to Punjab without any security?
Nameg were mentioned that Mr. so and so
was along with  you and these are the
people who are supporting terrorists.

Sir, my specific question ip the context of
terrorist activity is, ig it not a fact that to-
day in t4e political szt up of Punjab, here
are elements who are colluding with the
terrorists? It was bad enough for the police
to be mixed up with terrorists. The police
does not command any confidence in Pun,
job today The BSF and CRP 4o com-
mand  some confidence  but  their
training js of a slightly different
nature  than  that of the army
and therefore we¢ had demanded
that in the three border districts army
may be deployed. We do not ask for Ie-
ployment of army in the whole of Punjab,
We demanded deployment of army in three
of the border districts, Two have been men-
tioned here; Gurdaspur and Amritsar where
the migration has been the maximum, and
the third district is Ferozepur, and we said
that there the presence of the army is even
otherwise needed, that being the border
atea, Where infiltration from across the
border is  connected with terrorism, it,
therefore, becomes all the more imperative,
that army be deployed in these three dis-
tricts entirely in assistance with the civil
authorities. We never pleaded that thig bhe
given to the army. But unfortunately the
Government has made this also a prestige
issue. The situation ig bad. Ask any person
there and he says that so long as the army
does not come, we do not feel secure.
Maybe; with deployment of the army a
psychological relief could be providedfl
Also, there is a difference between the
training of army and thy ¢raining of
BSF and the CRPF, In this
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context, I asked some people in the army
also some senior persons I was happy to
read a very elaborate rationale, advancing
cogent arguments, from no one other than
General S. K. Sinha ag to why jn these
three districts deployment of army js ne-
cessary, .-

After all, we have provided in the Con-
stitution and in the law that in ccrtain cir-
cumstances, civil authorities may invoke -
the assistance of army authorities. This has
been done with the full knowledge that the
function of the army is not policing aund
that ordinarily thig should not be done. But
there may be situations, there may be cir-
cumstances when the police and the para-
military forces do not measure up to the
challenge and to the threat and then, army .
must be deployed. 1 hold that Government
by delaying this matter has in a way con-
tributed to the migration, otherwise mig-
ration may not have taken place. The peo-
ple in Punjab who ars even otherwise bold
and valiant have been facing this kind of
situation for the last many years without
being dislodged 'ang upset and are sticking
to their hearths ang homes, I feel if the
Governmen* had acted in time, this would
not have happened,

I would tike to conclude with a reference
to foreign complicity. Here, the Govern-
ment has said: “Information about Pakis-
tan's assistance to terrorists and their com-
plicity in terrorist acts has become available
through various sources including inter-
rogation of persons apprehended at the
borders on their return from Pakistan, This
includes provision of arms, financial assis-
tance, guidance and training to indulge in
acts of terrorism.” T cannot regard anything
as a more unfriendly act that what has been
stated_if it is true. I wonld think, in a situa-
tion of this kind, it jg really preposterous
for the Government of India to keep on
making friendly overtures to  Pakistan,
about enlargement of trade relations and
all that. At the same time T am conscious
that though statements of his kind have been
made by the Government for the past
several years, we have not beep able to
convince the world that this is true. I do
not know why, Here. I have with me a
statement made by Shri Shiv Shanker in
Londop that the Government of India is
in possession of photographs of training
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camps organised in a neighbouring coun-
try, obviously meaning Pakistan, 4 frain
these torrorists. I see no reason why we
should keep it t, ourselves Let us show
it to the world, I demand, a white Paper
be published on Pakistan’s hand in Pun-
jab terrorism. White paper i not such
a rare document that it should be pub-
lished Only once in a decade. In other
Parliamentary democracies like the UK,
white paper is a very normal device for
informing people, for informing Parlia-
ment, about jmportant facts I think, facts
in this regard are important. Facts should
be placeq beforc Parliament. Facls
should be placed before the world, how
Pakistan has been ehcouraging and abett-
ing terrorism in Punjab.

1 am of the view that at the outset, it
was Our mistakes, our bungling, which
led to the king of situation that has de-
veloped ;; Punjab It was not Pakistan’s
creation. But once we allowed 5 situation
of this kind, gnce we allowed it to take
roots, Pakistan hag been trying to take
full advantage of it, It is then tney start-
ed all this. The dates in thig regard
would be very crucial very pertinent, I
would, therefore, like to know, when
these training camps were Organised,
where were they organised and who were
the people who were dealing with it?
There {s no reason why Government of
India should be hesitant t, place these
factg before Parliament

Lastly, Sir, these days, a major opera-
tion has been undertaken. to deal with
the terrorists. But only this morning, I
saw a statement made by the Punjab Re-
venue Minister, Shri Major Singh, des-
cribing the operation as a frauduleut
operation ‘Operation fraud’, This is pot
the first {ime that such Ministerial state-
ments have been made. Even earlier, in
the month of April, T saw a statement
made by a Punjab Minister, which sur-
prised me. Can the Government be divi-
ded on this? Can Ministers in the Govern-

ment  keep on making statements
of this kind? In the month of
April, a police report had been

submitted indicting twg or three Minis-
ters and these Ministerg continne to be
in the Government, I am  unable to
understand this  because here, in  this
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statement, which he has placed before us,
the Home Minister himself has admitted’
The Centra] Government js in constast -
touch with the State Government and is
providing necessary  assistance tqo deal
with the situation; Intelligence and other
information regarding terrorisy activity is
being shared with the State Government
on a continuous basis’ Am I to under-
stand that even though these Ministers
are mixed up with the terrorists and the
Government of India wants these Minis-
ters to be dropped, the Chief Minister
of Punjab is not willing to do so? As far
as my reading goes, all that is happening
or not happening in Punjab, in 50 far ag
the anti-tervorist campaign is concerned,
has th, endorsement of the  Central
Government. If the Government of India
had asked the Punjab Chief Minister to
throw out the Damdamj Taksal and the
All India Sikh Studentg Federation who
had seized control of the Golden Temple,
On 26th January and allowed Khalistan
flags to be flaunted from the spires of
the Golden Temple, I am sure, Barnala
would have taken action on that very
day. But the Government of India did
not advise him to do so. Three months
later, when the five Granthis ip the
Golden Temple called a Press conference
and made the announcement declaring
Khalistan, Government of India work up
and asked Barnala tg take action. He
took action and did the repentence 3lso
subsequently, He did what he was asked
to do, My point is, why should the Gov-
ernment be half hearted op this? If we
want tg succeed in the campaign against
terrorists, it is not sufficient merely to
kill terrorists in encounters. It is not
sufficient merely to arreg; terrorists, we
Can arrest them, but the police, the ad-
ministration and above wll the political
set-up must be cleansed of al) such ele-
ments who have gven the slightest sym-
pathy towards these terrorists or these
secessionists, I am sorry, the Government
of India has not been able to achieve
this and unless it achieves  this, this
operation cannot gucceed,

Sir, I think the rebel Akalis have done
a grave diseervice to the couatry by
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identifying themselves with the terrorists,
I did not expect this of Mr. Prakash
Singh Badal at leas; with whom wic have
worked together in  Government and
about whom, generally, people in Punjab
used to believe that he is the most sober
person and he is the person or the Akali
feader most committed to Hindu-Sikh
unity Unfortunately, his utterances and
actions laese days have disappointed the
entire society. As I said, it is a grave
disservice to the country thay they have
done by identifying  themselves  with
these terrorists. They have been
asking the Government of India to
bypass Mr. Barnala and negotiate with
the Damdami Taksal and the Sikh Stu-
dents Federation, I was dismayed by
what Mr. Badal said, 1 was dismayed by
what Mr. Tohra said. But T was cenainly
shocked when I read in the papers that
in distant Aizow| the Prime Minister dec-
lared that he was willing to negotiate
with them, he was willing ¢o discuss with
these people all questions al] issues. Sub-
sequently, when Mr, Tohra came out
with a statement, laying down certain
pre-conditiong for talks, the Prime Min-
ister tried to go back on what he said.
Sir, T would like to wam the Govern-
men; that any dilly-dallying in this re-
gard, any hesitation in this regard or any
confusion in mind in this regard is going
to affect the Punjab situation very badly,
Let us be clear in our mind and let Gov-
ernment very categorically declare that
with those who Subscribe to violence dir-
ectly or indirectly we are going to have
no talks, po negotiations, under no cir-
cumstences. There is no question of con-
ditiong or pre-conditions, It is not because
of Mr. Tohra’s pre-conditions that you
have turned down the proposal for talks
but basically you must affirm that you
cannot talk to the Damdami Taksal and
the All India Sikh Students Federation
who have ;ill now always subscribed to
this path of violence.

So, Sir, my specific questions aré with
regard to:

(1) A commitment in 80 far as these
olements are concerned, that no talks
with thess eloments; .

s
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(2) A Whitg Paper on Pakistan’s
note about migrantg, -

(3) What precisely are you going
to do about the migrants who have
come to Delhi, because Delp; is the
Union Territory. Are you going to ad-
vise other  States whaere they have
gone? Is jt possible for the Govern-
ment to form a committee under the
Home Ministry involving all the Chief
Ministers of States where these people
have gone and the Chief Minister of
Punjab (o ensure that sg long normaley
is restored in Pupjab, full relief and
rehabilitation will be given to these
migrants?

Taank you,

MR DEPUTY CHAIRMAN. Since
there are 43 large number of speakers 1
would request the hon, Members to con-
fine themselves to the clar.fications only.

SHRI CHITTA BASU (West Bengal):
Sir, a¢ the outset let me make jt clear
that the Punjab Accord constitutes the
sheet anchor of the desired political solu-
tion of the problem. It ig strange to note
toat an impression has gained ground
today that the Rajiv-Longowal agreement
is dead because it has failed 1o transfer
Chandigarh to Punjab as per the schedule,
Sir, I would like to make jt clear that
the country cannot afford to allow the
Punjab yccord to die because it js on
thig basis that the problem can be effec-
tively solved and also solved in fae in-
terest of the nation’s unity, integrity and
sxcurity,  Therefore, none show'd be al-
lowed to take the position that Punjab
Accord should die and it should not be
implemented. Whatever might have boen
the set-backs in the past in the matter of
implementation, ths Accord has to be
salvaged ang salvaged with all seriousness -
and gincerity.

While emphasising upon the nesd of
early and quick implementation of the Ac-
cord T um to say that the Government of
India has not been serious in the matter of
implementation,  Its approach has always
been, right from tho beginning, omo of



21y Calling Attention to a

leisurely intervention, not serious enough
in understanding the implicaticns of the
Accord and that too in the interest of the
nationg unity, integrity anq security. Let
me elaborate my point withip a short space
cf time. Mathew Commission was ap-
puinted. Everybody will agree with me
that it was 5 futile exercise. It was quite
known thnt Abohar ang Fazilka have no
contiguity with Haryana, It was a well
known fact, It was not unkonwn either to
the Governmant or to the Chief Minister
of Haryana. 1 would say that this was
precisely because of this that the 1970
Award on Chandigarh had to provide for
a corridor.  Therefore, it was pot un-
known that the principal of  contiguitly
which is ingrained ip the Punjab Accord in
respect of transfer of territory cannot be
satisfied in re'ation to  Fazilka and Abo-
har, My question is, is it nct a leisure-
ly approuch to the problem of implemen-
tatiop of the Accord? Was it not meant
to delay the implementation of it knowing
fully well the basic facts involved in the
issue? .

Then, Venkataramiah Commission was
appoin‘ed and I am surptised to note that
the recommendation made by Venkatara-
miah Commission was not properly inter-
preted, There was a controversy tegard-
ing its recommendations angq that contro.
versy was raised by the Government -- 1
will accuse, by the Home Minister himself,
particulirly with reference to jurisdiction
or purview of clauses 7.2 and 7.4. The
Accord was very clear reparding the pur-
view of ¢lauses 7.2 and 7.4, Above all, all
area; to be transferred were to be identi-
fied on the basis of three conditions -- (1)
langauage, (2) contiguity and (3) village as
a unit, Infer alia I want to mention that
clause 7.2 of the Accord relates to transfer
of Chandiearh and Chandigarh alone. It
has nothing to do with  the claims and
‘counter-claims by the Governmant of
Haryina or the Government  of Punjab,
Why it was not made absolutely clear that
" the recommendation of  Venkataramiah
Commission was under the purview of cla-
use 7.2 of the Accord? As I have men-
tioned earfrer, it is my accusation that this
wrong  interprefation was  given by the
Home Ministry only to further add to the
complications of the situation.
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Lastly, what about the Desai Commis-
sion? It is ridiculous and it is better not
to menticn it again as it has already been
mentioned not only by Mr. Advanj here
but on many occasions.  Sir, these
are instances of how the Government bun-
gled the issue, particularly in relation
to implementation of the Rajiv-Longowal
Agreement.

Sir, the Akali Party is not above criticisn..
They are alsg to be criticized cons-
tructively. My criticism of the  Akali
Party is that they failed to rise equal to the
occasion and implemant the mandate they
received in the last election,  They did
not muster suflicient courage to deal strong.
ly against the terrorists. They wara also
hesitant and the basic reasons for this he-
sitancy are: The Akali Party still believes
in religion-hased politics. They are still
thinking in terms of Panthic Government.
Let them make it clear that Punjab be-
longs not to Sikhs alone. Punjab does not
belongs also to Hindus alone.
Punjab belongs to Hindus.  Punjjab be-
longs to Sikhs, Punj1b also belones to the
people of other commonities and other reli-
gious faiths. How is it tha; the Akali Gov-
ernment always speaks in terms of a Pan-
thic Government and not in terms of the
Government of Punjab not based
on  Pantnic unity? Therefore, these
are  the reasons for the weakness
of tht Akali party and the Akali
Government,

Whatever may be the earlier pcsition
taken by them, the recent position and
stances token by the break-away gromp led
by Mr. Prakash Singh Badal-—T am sorry
to make this comment—ultimately go to
support  and serve the purpose of the
terrorists in Punjab. T don’t know whether
they wunderstand the implication of the
suppoit extended to them. In this connec-
tion 1 would also like to ask how was it
that the Prime Minister made a statement
that he is also prepared to talk with
them the Damdami Taksal 'and the AN
India Sikh Students Federation, knowing
the implications of it.

Sir, involvement of foreign h~nds has
been the constant refrain of the Govem-
ment, Then why does not the Gowvern.
ment bring forward the evidence of involve-
ment of foreipn powers, particularly Pakis-
tan, the United States of America, the U K.
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and Canada because that constitutes a weap-
on for isolating the terrorists from the
broad Sikh masses? It cannot be denied
that the terrorists stil] enjoy some kind of
sympathy from the Sikh Community. It
will be wrong to assume that they are not
enjoying any sympathy.  Sir you wil] ex-
cuse me when I say this, but if you are
really to fight against the terrorist cam-
paign, a counter-campaign is necessary. And
this counier-campaign can be successful
only when the people are mobilized against
the terrorist campaign. In  order tg edu-
cats the broad masses in Punjab, Hindus
or Sikhs. it is necessary to cxpose the wro-
ngs, to expose the evil and to expose the
conspiratorial actions of the forergn pow-
ers who are interested only in destabilizing,
this country. This involves the security
of the country and po responsible Govern-
ment worth its name can ignor: this as-
- pect.

Therefore, Sir, I am constrained to note
that thcre has been no consistent effort
on the part of either the Central Govern-
ment or the  Akali Govern-
ment  thenz in Punjab to  mobi-
lize the masses against the terrorists
to unleash a counter-campaign and isolate
the tiny groups of terrorists from the broad
masses of Punjib. In this connection,
sometime ago, only a month or one-and-a-
half months before, 5 Standing Committee
on Punjab was s2t up consisting of mem-
bers of the Natioral' Intégration Council
under the chairmanship of the late La-
menteg Babu Jagjivan Ram, 1t did not
work. Does the Government propcse to
activate that Committee? At least it held
out a hope before me that that will work
on the basis of po'itical understanding and
assessment of the problem.  Again I rei-
terate that the Punjab problem is not merely
a problemy of law and order, but the Pun-
jab problem is political problem and has to
be solved politically based on political as-
ssessment of the actual situation prevaling
there. Terrorism today is a political phe-
nomeng, and his terrorism cap be fou-
ght only by political attitude, political pro-
gramme, plitical campaien and based on
the politica]l assessment of the situation.

[ RAJYA SABHA ]
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My question is whether the Government
will activate that political campaign, If
not, what is the other alternative?

MR. DEPUTY CHAIRMAN: Please con.
clude now, .

SHRI  CHITTA BASU: The con-
struction of the SYL Canal {5 a part of
the agreement. The accord cannot be tre- .
ated in a piecemeal manner, One is related
to the other. What is the progress of the
construction of the SYL Canal? Does the
Government of India propose to take over
the construction of the SYL Canal in order
to assure the people of Haryana that they
wil] get their due as per the accord? It not,
what further steps does the Government
propose to take i the matter of completion
of the construction of the SYL Canal by

- the 15th of August?

Sir, it has been very much clearly stated
in the statement of the hon. Minister, the
involvement of th, foreign powers. Here
the question of the border security assumes
great importance. Does the Government
propose to seal the border or does the
Government prdposs to have a programme
or a scheme to de-populate certain areas,
border areas and keep strict vigilance so
that the infiltrators cannot enter into the
Indian soil and encourage th, terrorist
activities within India?

These are the three specific questions
which T intend to put fer clarification. I
will be glad if the hon. Home WMinister
desires to rep]y to these queshons. U

MR. DEPUTY CHAIRM‘\N Mr. Kn-
shna Kumar Birla. Not present. Mr. Murli-
dhar Bhandarz, We will adjourn for lunch
now,

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE (Maharashtra): You
always call me in two instalments, pre-
lunch and post-lunch,

MR. DEPUTY CHAIRMAN: We will
adjourn now and resume at 2 P.M,

The Houss the, adiourned for
lunch at fifty-eight minutes past
twelve of the clock.
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The House re-assembled after Lunch at
two minutes past two of the Clock.

Mr. Deputy Chairman In the Chair.

SHRI MURLIDHAR CHANDRAKANT
BHANDARE. Mr, Deputy Chairman, Sir,
we are discussing an issue which raises some
of the most fundamental questions of grave
national concern.  The issue raises in the
forefront the question of unity and integrity
nay, it Taises an even more important ques-
tion of the survival of democracy itself,
whethey we wil] yield to the politics of
violence, whether we will succumb to the
use of a gun or whether we: wil| preserve
and uphold the high democratic values and
standards which have been , matter of pre-
stige for our nation,

It is very easy and facile to criticse ‘ac-
cords’, accords which get intg some diffi-
culty while implementing. I do not want
to say as 4 lawyer, but even a layman hard-
ly comes across agreements which do not
run into difficultics.  But it cannot be for-
gotten that these accords have brought us
nearer democracy; and a distance which wo
have covered in punjab or for that matter
betwee, insurzency and democracy in Mi-
zoram is difficult ty calculate in terms of
miles or time. Tt is unimaginably a long
distance covered in an unimaginably short
time and it has, if I may say with all hu-
mility and respect to my colleagues in the
Opposition, taken our country a step for-
ward and not a step backward. There-
fore. when W talk about the Punjab pro-
blem. we must remember that the Accord
was the beginning of the restoration of
democracy in that State. Therefore the
Accord is 2 must and at all times remains
basis of democracy in that State.  But
one cannot find 4 complete connection bet-
ween the Accord and disturbing conditions
particulorly the dondifions Jof terrorism
and violence which are prevalent i Punjab.
Manv of us have .our own views and we
feel that the connection between violence
and the implementation or the non-im-
plementatinn of the Accord is really very
thin ~nd imaginarv. T hav. my own do-
ubt that even after the Accord is com-
pletel., imvlemented whether violence will
completely disappear.
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SHRI LAL K. ADVANTI: On that I agree
with you,

"

SHR1 MURLIDHAR CHANDRAKANT
BHANDARE: Obviously the extremists,
the terrorists have altogether different de-
signs, They are not within the Constitu-
tionay framework, They are not within the
patriotic apparatus of our country. When
we look a this problem ‘and whep we
say that it is a problem which is political
as has been rightly pointed out by the hon.
Mazmber, Mr, Chitta Basu, one must look
at the political apparatus that is available
to selve this problem. We have an efected
Government i, Punjab and the responsibi-
lity primarily if not goley of preserving
law and order is on that Government.
What the Central Government cap do, it

is doing and nobody has any comphint
that it is lacking in its efforts to back it
up fully. I think it is the duty of every
one of in this House and outside to back
up that Government fully. It is 4 matter
of tragedy that this  democratically
elected party which formed
the Government should have soon broken
up, I remember the days when we were
out of power and Janata came into power.
Sir believe me nobody must have praved
more fervently than T that they should
remain in power for full five years.
because that would have been the begin-
ning of a very strong democracy in the
country, If today we find that regiona-
lism, communalism and other fissiparous.
parochial and divisive forces are stren-
gthening because of the absence of any
national alternative, Likewise despite my
grave premonition, serious apprehensions
and misgivings T really wish 1o the Akalis
that they continue unitedly and they full-
fill the task and discharce the trust which
the peonle of Puniab had shown in them.
Ultimately the difference of votes wes less
then 1 per cent what we polled and what
the Akalis polled. But I am very pained
to admit that my fears came true and
they broke up. T can understand their
breaking unp but they broke up in a manner
that the dissident gronp shows to side with
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the terrorists and the extremists. 1 am
discussing the political apparatus which is
available to uys. The result was damning
it beyond expression and what happened
was that instead of strengthening demo-
cratic forces this plea had the effect of
strengthening the tforces of terrorism and
I do not want tg mention the names But
their conduct is amazing and they will be
held answerable by future geneiations.
Today we find even this splintey group is
about to break now—few on one side and
few on the other. All this will only lend
support to the terrorist activities which
will not strengthen the political forces of
democracy, In this connection, the last
incident which has happened was a demo-
cratic process, and one must welcome and
one finds it a little heartening and that is
the election of our colleague General
Jagjit Singh Aurora to this house. It has
shown that the mejority of the legislators
are still for a democratic process. It has
shown that those who are against the
democratic process are only a handful and
therefore when we discuss this question

in all its dimensions and I have rarcly -

come acrosg such 3 calling attention which
has been so vitally worded. Of course.
it could have been put under a very
comprehensive umbrelly of the Punjab
situation today but I am glad that it has
been split up into various components
because it js necsssary not only to deal
with those components individually and
separately but also to take an integrated,
comprehensive, unified picture of the
situation. Therefore, let me first turn to

th~- implementation of the Accord because
Accord a5 I said is the basig of democracy
and restoration of democracy. The main
difference is the territorial one. About the
river water dispute about rivers Ravi,

Beas, there is a tribunal. Tt is going into
it, doing things expeditiously and things
8s they avpear T think, it will stick to
the deadline which has been given to it
sometimes in  September and T do hope
when the award is given by that impartial
tribunal, it will be accepted by all the
States orticularlv By Haryana, Rajasthan
and »slsa bv Punjab. I must also mention
that De'hi gets a part of the water and they
should nct neglect Delhi. Now, how should
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the territorial dispute be solved, It was
sought to be solved by the Government by
the only permissible and most impartial

mode by which it could be resolved and
that was t refer the dispute to one of the
great luminaries who has adjourned the .
bench of the Supreme Court, In my
career, I have rarely seen Judges of the
Supreme Court having such a great consti-
tutional approach and acumen as Justice
Mathew, I personally hold him always
in high regards and high esteem. Tt was
therefcre a matter of regret that he could
not give us an award. I feel disappointed I
think, 1 have consulted many jurists  of
many shades. of many political opinions and
those who have read that award have come
to the conclusion that Justice Mathew
could have well done to resolve the whole
dispute on the interpretation of the
phraseology used in para 7.2 and not to
say that the test of contiguity and village
as @2 unit was not satisfied. Therefore, can
you blame the Union Government? Can
you blame the Prime Minister for choosing
one of the best legal lvminaries and the
legal luminary for reasons which we must
now respect, not rendering an  award?
What was the next step? Was it anything?
1 am accepting that the two parties come
together and discuss a suggestion to which
I will come a little Jater. Then the next
step was to constitute another Commission
and this time, we had another equally

eminent, equally independent and squally
impartial Judge in Justice Venkataramiah
to constitute the commission. He has
given his report,  You know what he ‘did
and that is well known. T still believe
that when he came to the conclusion that
70,000 acres were to be given in lieu of
chandigarh, he should have asked for ex-
tension of time to determine that acrenge.
Afterall, time is mnot of an essence
one likes. Al] tnese things ghould be
time bound because pople have a faith
that this is an accord and this has to be
implemented and tha parties have a'l the
bonafides to implement it But if a
sitting judae of the eminemce of justice
Venkataramiah were to tell the Central -
Government, “Well T feel that 70,070
acres shonld be eiven: give me time fo
identify the village”™, T am quite sure that
cven the parties would have agreed. I
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mean, he need not

have expressed his
opinion,

SHRI SUSHIL CHAND MOHUNTA
(Haryan1): He did not want time. He
said, “‘Please don’t put me on the panel”.

SHRIU MURLIDIJAR CHANDRA.
KANT BHANDARE. That is why I am
saying that instead of saying “Have ano-
ther commission”, he could have asked
for time, To that extent, I share my dis-
appoiniment with Justice Venkatarami-h,
as much as T had with the Justice Mathew
Commission, What T am saying fis that
now the whole question is slightly diffe-
rent.

SHRI MUKHTTAR SINGH MALIK
(Haryana): ‘There wos no need for ex-
ten:ion of time. Tz could have done it on
the data available vefore him within 5 few
hours,

SHRI MURLIDYAR CHANDRA-
KANT BHANDARE. No, you may be
right, but we must eo by  what Justice
Venkataramish said. He said he had not
ennueh time to determine those vi'lages
which would make up 70,000 acrcs, We
must go by his difficulties, not by what
you would have done if you were in his
place.

SARDAR JAGIIT SINGH AURORA
(Punjab): He refused to do it. He said.
“Put somebody else. T hope to God it is
not me.” '

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE: I think you are all
supporting me on this. After fixing 70,000
acres, after determining that quantum. to
say, “Now please relieve me and ask some.
body else to de it?, T think that was very
disappointing, ..nd for a failure like this
to render an award which would have
implemented the accord, can you really
blame tha Central Government? T think
these are the questions which must be
placed before all.

SHRI SUSHIL, CHAND MOHUNTA:
What wonld have happened if Radcliffe
had done it?

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE. T will tell you

724 RS—5§ i
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When Radcliffe wanted to have the main
water-works in Pakistan, Bikaner was the
party which objected and V.P. Menon
went to Lord Mountbatten, After waiting
here for three days it happens with
VVIPs V.P, Menon, wag then Dewan
of Bikaner got a meeting with Lord
Mountbatten for two minutes. Lord
Mountbatten said to V. P, Menon. ‘“No,
this js not my jurisdiction, This is the
jurisdiction of Radcliffe. He will decide.”
to that, V. P, Menon replied, “In that
case, we change our opinion, Bikaner
wil} become part of Pakistan.” Thep they
had to give up, and the water-works are
now preserved in India,

MR. DEPUTY CHAIRMAN. Please
conclude,

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE. This was a digres-
sion,

"SHRI LAL K. ADVANI: You are put-
ting idesas into people.

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE: Then comes the
Desai Commission, Now the Desai Com.
mission is  appointed  with the judge
accepting the job which is entrusted to
him, the duty which is given to him.
So T am quite sure  that Justice Desai
must have looked at what he was asked
to do, He must have known what he
was g0ing (p 40, that  was to identify
the 70000 acres. I do not have that
material jp my Dossession, but he must
mave that data,

Coming to the question of violence and
migration ... (Interruptiois) Let me
complete. . You take my time and I am
the victim. (Interruntions).

MR. DEPUTY CHAIRMAN: Mr.
Mchunta, you are  getiing a chance to

speak. So let him speak,

“'SHRI MURLIDHAR CHANDRA-
KANT, BHANDARE: Now the first task
is to halt violence. Whether it i3 a
question of migrotion or it i a question
of insecurity, I think we must halt the
violence because today if any migrant
who has come !o Delhi were to ask mé,

*



227 Calling Attentior 1o a

[Shri Murlidhar Chandrakant Bhandare]

“Can [ go back?”, I myself would say,
“I do mot think it is safe for you to go
back”. If there i no assurance jn our
minds, what wil] be the assurance in the
mindg of those who have already migrated
to Delhi or. othe; places? Therefore, the
first priority js to 'nalt the violence. And
I must pay compliments to Mr, Ribeiro
for what he is doing. Hig task is very
difficult; it is 4 thankless task. I think
he is seeing 15 it that he doeg not mix up
the symptom and the disease and he is
attacking the disease. My esteemed
friend, the honourable Advaniji, mention-
ed about the whole apparatus. I wish
ong could change it so easily. But it is
just not possible, I would like the people
of thig country to remember that there is
no easy Or early solution of this problem
and that we will have to live with it.
Advaniji also said that from selective
killings of known political leaders and
workers now they have come to indiscri-
minate killing of innocent people. That
itself shows that they cannot any more
plan and design and carry out a conspiracy
to shoot any one particular person. That
shows how the law and grder machinery
is improving ang strengthened. . .

SHRI LAL K. ADVANI: [ am afraid.
I cannot agree. .

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE. You may not
agree, But that is the way T put it
Then we come to the complicity of
Pakistan. ..

SHRI SUSHIL CHAND MOHUNTA:
You are satisfied with the killings of
innocent people?

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE: No, T am not
satisfied. T was talking of the whole
violence. This is no a matter for scor-

ing a debating point. T am not here to
score a debating point. T am as much
concerned aq anyone alse. T am brought
up under sutroundings and circumstances
where T do not distinguish caste, com-
munity. religion 4~ anything of that kind,
Therefo.e, it is 3 matter of shame.
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Then, when one comes to Pakistan,
these people who ‘are extiemists, are, some

of them, of very tender age—16, 20, 21,

They require threg tnings: first, an
arm, a training in those arms and
the tnird ig g conspiracy or a  design., -

or a plan to use the weapouns and the
training that has been given. It is

extremely  difficult ynder the  present
circumstances to acquire arms  unless
they come from across tne Dborder.
And it is equally difficuly to get

training within Inaja with the Forces
that are there, the para-mil'tary for-

ces ltke the CRPF., and the BSF.
'I‘herefore, it ijs natural to expect
that Pakistan is guilty of this un-

friendly act and we have repeafediy
asked this question. In lact, my ques-

tion in  the past  Session was  about
this. And the Minister of State for
External Affairs said that Gen. Zia

hag denieq it. If one were to look
at the denjal of Zia, it 1s so bogus, it
is yo palpab'y false and fallacious. I
think the Government shouid qo bet- .

ter to expose the falasity and  bogus-
ness Of  Zia's denial, There is a sug-
gestion of a white paper; I do not

know. Ultimate]ly one has to think of

larger things apd one has to tackle
those forces  which are against us,
who are out to destabiilse our co-
untry in a very subtle but a very

effective manner. That brings me to
the question of migration I am quite
sure that the migration must stop. It
ig the duty of any civilised Govern-
ment to see that people are not forced
to leave their homes and thal people
re‘urn to their places with full assur-
ance of safety of (heir person and
rroperty and honour. 'hings are not
baa_ I do not like even one migration.
I am very uneasy when even one per-

son migrates. 1 do not  count
the  numbers, Four thousand, taq,
me. is the same as forty thousand.
Thingg have not  gone beyond control.

The communal amity is  still there Tt
is possible, what iy most important is,
to preserve the communal amity and
the nationa]l character which hag per-
meated through zererations ang cen-
turies, T have nothing here fo add I
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want the Government {o take very.
very positive steps while thry deal with
Pakistan. Tell them {hat this un-
friendly -act of training will not do.
Formerly it was isstricted only to
confessjons of the terrorists’ cause,
But now we have found. and in fact,
I have read in the neespupers that
the Prime Minister himself said trat
we have positive evidence of the im-
plication of Pakistan. T waut you o
take up the matter very seriously and
tell them that they must behave
themselves in this malter, I alo
want the Goveroment o see that
the forces of democracy are gtrengthened.
1 do not believe that the army is the ans-
wer today, Maybe that it js so tomorrow.
Buf, as I see it, the terrorists are oq the
decline. But I entirely agree with my
honourable friend Shri Advani, that that
should not make us complacent. And, Sir,
T am quite sore that T may
complacent, but mv Government will not
become. and my Prime Minister will pot
become, because till we weed out the last
trace of terrorism and violence from Pun-
jab, we wi'l not really rest assured that de-
mocracy hag been restored and, to that
extent. there is no question of any amnesty
and there is po question of compromising
with the anti-national elements, | want that
assuranc>. Thank you, Sir.

MR. DEPUTY CHAIRMAN: Now, Mr.
Gurudas Das Gupta,

SHRI GURUDAS DAS GUPTA (West
Bengal): Mr. Deputy Chairman. Sir, there
in no denying the fact that the situatimn
in Punjab has deteriorated or that the
situation in Puniab is daneerously alarmine,
It is also truc, from the ereater mational
perspective and interest, to say that the
situation there in Punyab today is extre-
mely painful. But Sir. while discussing
the problem, we must alo identify the
reason why the situation has become like
this, Secondtv is it not 4 partial trutp to sav
that killing is taking place on a mass scale
and there is no resistance on the part of
the people living in Puniab? T am asking
this question because, Sir, oniv the other
dav, a worker and an emplovee were killed
and. after that killing, the entire workers
of the factory and the emplovees of that
offize «truck work and organised a proces-
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sion and a demonstration and they gheraoed
the administration and demanded that
something tangible must be done imme~
diately to put down violence. Therefore, in
a modest way a beginning seems to be
taking place even on the soil of Punjab.
50 far as resistance of people to the trend
of violence and terrorism is concerned.
Therefore, I believe and my party believes
that the situation ig not al] that lost. There
is a silver lining under the dark clouds
in the sky which scems to be densely
clouded. :

S'r, 1 tolieve that the main reason why

it is so in Punjab ig that the Government

is suffering not only from a paralytic in-
action but also—T charge the Government
—it lacks the political courage and convic-
tion and also the political perspective sO
far as the implementaiton of the accord
is concerned. The Government lacks the
courage, the Government lacks the politi-
cal will, to carry out the accord, T say
this because there have been Commission
after Commission, Report after Report,
incomplete Report and, therefore, some-
body else to complete that incomplete Re-
port, Also, the person who had been given
the responsibility of completing the report
feaves the Report incomplete and then
again another Commission is appointed.
Whatever may be the reason for thig—
my friend was argning his case on behalf
of the Government—tgo the people of Pun-
jab, Sir it remains 5 fact that the accord
has not been implemented, that Chandigarh
hag not besn transferred and the Hindi-
speaking villages have not been transferred
to Haryana, Therefore, this incomplete im-
plementation of the accord makes the
ground fertile for the development of ter-
rorist activities on the soil of Punjab. We
know that ki'lings cannot be killed by
Signing an accord. Killings can be stopped
and at least the ground from under the
feet of the killers can be eroded if politi-
cal solution is found, I believe and my
parly believes that thore is no solution in
Puniab ~xcept a political solution. We are
totally against the step of sending the mili-
tary under anv circumstances to  Punjab,
tven to some parts of Puniab, and sending
the militarv j= no solution If the Govern-
ment or the political leaders take to mili-
tary on a number of occasions and if the
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military feels that it ig a part and parcel
- of the life of the country, then there is
a danger that the military may come to
believe ‘why do it indirectly? Let us do
it directly, et us take over the administra-
tion itself.’ Therefore, let us not pamper
the military in this way. We have an
example ip Pakistan  we have another
example in Bangladesh, We have got exa-
mpleg in thig sub-continent, and we know
what military is. Of courseg T have my
regards for the military and I have no
intention to suspect its patriotic wnderstand-
ing, but there is a danger inherent by the
excessive use of military as a solution to
the problems which we, may. otherwise
find out politically,

Sir, what is the Government doing? The
Government {acks the political will, That
is not the whole part of it. Another part
is that either the Governmen lacks the
political courage or it has taken to dilatory
tactics deliberately, because the Govern-
ment ig having ifs own problem in
Haryana, Because of the problem in Con-
gress Party in Haryana, the problem in
Punjfab is not being solved. Therefore, for
the partison narrow interests, the pational
interest is bheing Sacrificed. That is my
catecorical charge against the present Gov-
ernment led by the present Prime Ministe.
who siened the Accord, but who has pot
the goodwill and courage to implement the
Accord, And that makes the cituation bet'er
for the terrorist act’7ities in Punjab.

The most important point ig that Pakis-
tan is meddling. Of course, but who is
the master of Pakistan? Definitelv. Pakis-
tap is giving training. but who is the master
of Pakistan? We should not fight shv of
naming the real force behind Pakistan, It
is not Pakistan onlv which iz conspiring
apainst Tndia, Tt is Washineton. T do not
know what the Minister wil{ reply on this,
but whv is the Government shv to speak
of America, to speak of Canada, to speak
of Mrs. Marearet Thatcher. T know vyou
need dollars and so manv  things fromy
them, but the securitv of the nation is
in danger not by Pakistan alonme. but by
the US hacked Pakistan  Therefore I
must a¥ there s a Washington-London-
Karachi nexus. And if any White Paper
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iy to be published, the White Paper should
not tel' only of ihe activities of Pakistan,
but also of the activities of the impe:ialism,
in general. Imperialism threatensg our coun-
try and Punjab has become an important
point from our national security and in-
tegration point of view, India has been
threatened from inside and outside. India is
being threatened by Diego Garcia, India
is being threatened by the American bases
in the Indian Oecan and India has been
threatened from within. And who js behind
it? Pakistan is in the fore-front, Pakistan
is only a doll that ig dancing on the stage,
but who draws the strings? Therefore, the
White Paper of course, but not on Pakis-
tan only. Tt should be about the American
conspiracy in India. The White Paper
should be about the role of American im-
perial imperialism in India and about the
collusion of Khalista, Movement and
American imperialism and Pakistan.

Secondly the most important poing is
with tegard to combating the American
imperialism_ the Khalistan insurgency and
to combat the Pakistan backed insurgency
activities, Here what we need is not send-
ing military, but the building up of pcople’s
resistance. The resistance of the people
must be built up, My party does not want
military to be sent. Tt wants setting up
of Committeza in the villages by all
parties and the members of the Committee
must be armed and the people must be
taken into confidence and motivated acti-
vated .and politicalised. It is by building up
the people's resistance against American
backed conspiracy in India that we can find
a permanent sofution, I believe our bro-
thers, friends and comrades in Pakistan are
as patriotic as we are; they are as much
part of India as we are. If we can build
up a political campaign and if we can
motivate them, then the soil below tho
feet of insurgency wi'l be eroded. I know
that the killers will not be able to put an
end to the killings. But we can pob them
of their strength, W2 can not only rob
them of theiy gtrength, but popular peace
can definitely be gtrengthened. Therefore,
w2 want people’s resistance. We want
people’s committees, We want those com-
mit'ees to be armed instead of sending
militarv. Those committees should be the
most important prolection against insur-
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gency. (Time hell rings) Sir, 1 believe that
popular Tesistance can be developed if
there ig a national endeavour at the
nationa) level of all parties. There must
be a national consensus, There must be
a national endeavour and to build up
nationa] endeavour, there should be co-
operation between all those who run the
Government and all those of us who are
sitting in the  opposition. We want a
nationa) endeavour. We want g national
consensus, We want a nationa] resistance.
That is the only solution 1o the problem
in Punjab. But I do not know wheiher
the Government is really interested in it.
If the Government js really interested,
then why did that Committee appointed by
the Prime Minister not meet? Jagjivan
Babu has died. But I hope that
the committee has not died. It
is gill ative. I would like the
Minister to tell us when that Com-
Mittee is going to meef. Punjab is burn-
ing and the committee is not meeting, Is
the Government interested in pational con-
sensus? There are many parties which have
not been represented. The Committe2 musy
be effective, The committee must
be representative, The commitiee must
includz a1l those whg matter ipn the
politics of Puniab and in the politics of
the country. (Time hell rings) 1f the Go-
vernment is really inferested i getting the
support of everybody, 1 sugges; that there
should be an all-party delegation which
should go to Punjab and speak t, people.
Tet the all-party delegation speak to the
people and try to instil confidence in the
minds of the minorities why are coming
out of Punjab, Tt is 5 dangerous thing. I
believe that the Barnala Government
should do mort. thap what is being done
there. T want thay an all-paity deleeation
should be sent there and that delecation
should instil confidence in he different sec-
tiong of the people. My point is that it is
a political problem. It is a political ques-
tion. Your source Of sirength is not the
barrel f the gun. Military is no solution,
Political solution is the only solution and

for that political solution, it is necessary
to build up the people’s resistance. To build
up people’s resistance, there must be a
national consensus and to build up national

consensus all the parties interested in hav-
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ing a solution in Punjab must be unmited
and the Government must take the lead.

Secondly, the Accord must be imple-
mented. 1 fee] that there is still deficiency
in the perspective of the Government, I
believe that the problem Of Punjab will bg
solved and it wil] be solved only with the
participation not only of Punjab, but of
India as a whole. Thank you, Sir.

SHRI PARVATHANENI UPENDRA
(Andhra Pradesh); Mr. Deputy Chairman,
Sir, in every session we have been hoping
that this would be the last debate on Pun-
jab and a solution would be there, Now,
see'ng the present situation, I don’t know
how long the successive HOom, Ministers
would continue to make such statements
repeating the same thing and how long we
should go on expressing out concern over
the situation in Punjab. Tnitially, the prob-
lem was complicated by the bungling of
the Government siarting from encourage-
ment to Bhindranwala, allowing arms to
g0 inty the Golden Temple, replacing g
popular Ministry but gllowing the things to
deteiiorate and  finally to the ill-advised
Blue-Star Operation, That was the contri-
bution of the Governmen; at that time,
But, Sir, the problem has beep more com.
plicated now g4fter the signing of the
Accord. Today, the problem remains
where jt was. It js perhaps mo-e compli-
cated, In another two days; we will be
comn'eting a year of Sant Longowal-Rajiv
Gandhi Accord, But still the solution is
nowher, in siaht., Successive Commissiong
appointed by the Government have only
helped in complicating the matter rather
than solving it. As Mr. Bhandare just now
pointed out, the Mathew Commission has
done its bit to complicate the issuz, And
we thought itaal Justice Venkataramiah
would help us out. But, in fact, he made
the position worse, And the Judge—! do
not want to cast personal ;aspersions—whg
could give an award earmarking 70,000
acies to bg transferred to Haryana with-
out any basis bu; by just a rough arith-
metic—he calculated and said that 70,000
acres should go——if ne had gone to that
extent, he could alsp have identified those
70,000 acres which should o t; Haryana.
And when it came to thog, brass tacks. he
evaded the responsibility. He threw the
responsibility on  some other Commission
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and he excused himself by saying, “for
God’s sake dont put me there.” And this
type of Commissions and theip ‘awards
have not really helped us but only com-
plicated the matter. And now another
Commission has been yppointed, its terms
of reference have been changed, and no
time Limit has been fixed for this Commis-
sion, Thay means, the prob]em will be
allowed to linger on 'for an indefinite
period, meanwhile Ileading to more ingi-
dents and more complications,

Sir, the Governmen; said that seven
items of the Accord have already been
implemented. That i no satisfactory
answer. With the main problem unsolv-
ed, you cannpg take credil that you have
already implemented geven items of the
Accod. We are no; worried jmmediate-
ly how you preserve th: Punjabi culiuge
and how you promote the Punjabi langu-
age, We will take care of them later.
But the main Probley remains as it was,
The question Of territorial dispute, the
question of water dispute, the question of
terrorism, all these remain unsolved. And
I am sorry the Home Minister tried to
take satisfaction over minor matters jgno-
ring the failure of the Government in
major issues,

Sir, when the Home Minister convened
a meeting of the Opposition Leaders to
talk to them on the Punjab issue, we were
convinced of his sincerity and his desire
to end the stalemate. Ang severa] alter-
natives were discussed at the meeting.
And 1 also had the occasion to discuss
thy matter with the Prime Minister subse-
quently. And one golution at that time,
which we thought would take the matter
a little  further, wag the transfer of
Chandigarh as Scheduled and transfer of
some avea of Punjab (o Haryana in lieu.
And Mr. Justice Venkataramaiah identi-
fied 45,000 acres or 30 villages as Hindi-
speaking which  could be  transferred
straightaway. And ouy suggestion was
that instead of going info the technicali-
ties whether these villages fal] under
7.2 or 7.3 or 7.4, these should be
straightaway transferred, if the Punjab
Government has agreed to the transfer of
70,000 actes in prmciple, and Chandigarh
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should b, $-ansterred ‘as promised on the
appointed date. We ‘nad the jmpression
that the Government would yltimately
accept this via media solution after test-
ing the Barnala Government whether they
would give 70,000 acres. We were sure
that it was not possible for Mr.
Barnala to transfer 70,000 acres. If
70,000 acres could be identified Mr.
Justice Venkataramaiah himself wou'd
have identified. If only 45,000 acres
could be identified by Mr. Juslice
Venkatarama'ah, it means he could
not identify the balance 25,000 acres as
Hindi-speaking. And how could you
expect . Mr. Barnala fo transfer 25,000
acres of Punjabi-speaking area within &
week and save his face there 4nd save his
life there and save hig Government there?
It was purely impractica] and the Gov-
enment bungled once again in postpon-
ing the matter and in expecting Mr.
Barnala to give away 70 thousand acres®
in 5 matter of days, Every one was given
the impression that if Mr, Barnaly failed
to identify the 70 thousand acres, which
we mnormally expected he would not be
able ty identify, the Government would
accept the Venkataramaiah solutiop of
transferring 45 thousand  acres before
Jume 21.

SHRI BUTA SINGH: No Ssuch assu-
rance was given.

SHRI PARVATHANENI UPENDRA:
That was the impression we got, Unfor
tunately that was ap opportunity missed
by the Government and again the date
bag been changed and today there is no
sanctity for these dates, we say January
26, June 21, July 14, July 15 and the
result is that today there is ng date, it
is all indefinite. When this is the situa-
tion how can the people have confidence
in the words of the Government and
what is the credibility of the Govern-
ment if you go on changing the dates?
What is the ganctity of commissions jf
one commission passes on the buck to
the other commission? You have to take
courage in your hands and solve the
issuel You cannot expect every Chief
Minister to accept whateve; you say.
And, in the present position in which Mr.
Barnala is ptaced, dy you eXpect him to
voluntary agree to such things.
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AN HON_ MEMBER. Why pot”

SHRI PARVATHANENI UPENDRA:
It is ng; possible, It is unpoltical. If
you tnink that j; cap be done, ¥You are
not a politician. You must give some
allowance to the predicamen; of the Chief
Ministe; also, And, whem he accepted
in principle that 70 thousand acres will
be transferted. 435 thousand now and 25
thousand Jater. you should have accepted
it. 1 do not know why this was not
accepted by tne Government and you
missed another oppoitunity, I am sorry to
say that, (lnterruptions). And, our
impressioy js that Mr, Bansi Lal has said
that Haryapa is not particularly worried
so much about a few villages here or
there. 1t is more worried about the SYL
canal and about the capital region and
money for that. The Central Govern-
ment shouly qave assured the Haryana
Government thay the SYL cana] will be
constructed and completed by the Central
Government and you should have given
Rs. 200 crores for the capital construc-
tion and beep more liberal there. Then
Haryana people would have bern satisfied.
It would have been more prudent tp do
that. Buyg unfortunately the Government
has not done it and the Haryana people
were disappointed to that extent,

The next point which i$ worrying more
is the migration of Hindy people from
Punjab. Even ip the worst days when
the worst troubles were there, the Nov-
embsr riots, complete Hindu-Sikh amity
prevailed ip Punjab angq there was no
migration, But, unfortunately, recently
certain incidents haye provoked exodus of
Hindus from Punjab and this should be
stopped. Ther, is special responsibility
on the Punjab Government to stop this
and give complete protection to Hindus,
Sikhs are noted for their tolerance to-
wards H'ndus, Earlicr there were no inci-
dence for a long time and that tradition
should be maintained. Y hope all the Sikh
Jeaders ang the Government there will
ensure full protection tp the minorities
there -

The gtatement also refers to the com-
plicity of the Pakistay Government 1In

Matier of Urgent 238
Public Importance

€Xliemist yctivity in Punjab. We know

this for a long time, It is time that we

are stiff with Pakistan and alsg I would

like to know from the hon, Minister what

Steps he has taken to protecy the border

4nd insulate it from tae influx of terro-

rists across Pakistan. Are we leaving the

border jusy Ike that. When we gaid that

the border should be secaled, they said it

is 1mpracticable. Why are Yyou keeping

Such a large army then, if you cannot

check the infiliration across the border

and prevent fnem going to Pakistan and

gelling  arms from there? The Home

Minister has to satisfy us on this account.

The Prime Minister, 1 do npt know,

very unwittingly gave an indication during -
onc of his speeches that he was prepared

o speak to extremists if they abhor

violence und certain other things, I feel

that it js nop a very wise statement which

he made and he should not have made it

and given indirect encouragement and

recognition to their existence by offgfing

o taik to them. (Interruptions) It has
become 3 habit with the Prime Minister

to make 3 hurried statement znd then

retrace if. 1t js one of those statements,

«(Interruptions) It has become a habit
with him. I appreciate his retracing the

steps, I on'y said that it hag becomy a
habit with him to make impulsive state-

ments and then retrace. (Interruptions).
Lastly, a committee was appointed to

advisg the Government g5y Punjab affairs.

1 ds not know whether such committees

can advise the Governmeng at this stage

and whether Government will accept guch

advice also. But for all its worth I feel

there should be a consuitative committee

to conside; the situation that arises and

advise thy Government. 1 feel a Parlia-

mentary commitiee wifa  representatives

of all parties, and if necessary a political

partics comm’ttee also should be appoint-
ed as early ag Possible to study  the

situation and advise the  Government

from time to time, 1 also endorse the -
views of Mr. Gurudas Dag Gupta that

an all-party  delegation, not merely a

delegation but a peace-yatra by senior

leaders of all the parties in the country,

must go to Punjab t, instii confidence

among the people there, particularly the
minority community, and also try for

establishment of peace in Punjab.
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g1 &1 it grar g e @y 8

mrids, & ORiger e fadain
T gl g mew ot Sg (qew A
§ S M@ A wea H T &
T.AT T IeF &y o AT FET E
A TF F | 9F G449 F IIT44ET W
St 27EF agd 9 f anferd a.ga
my F | wafw gy WAiTAr 2
Aty qAY S 7 wifeenw F oy
wafi1d FF T ATH F 6 (D40
g1 adft wER T dwag & W
fafaeee & AR F I fan £
A ug ¥ g w0 faai
N FAT FAC-HAT 0y R T Heaidd
%1' 1 7 %4 69T ¥ suT .-,-é’r FgHr
g Ffw fasumgeds adl ¥g &40
g B darg dma wae B o S
FHS 778 80 &F Arq EART i, &F
F faadt T ¥ FFITw Y g
@ gF G | 99 ATL 4 ST
Y, agame St F @i} § ge arad 4,
FEW S AT é‘&ri' F FTH
FO A T AT AT T HEd
W F I A T AT T | AL smr

_.Fargt"t ansﬂé AFFC T T F T

¥ I Aty 4 | gWa: a¢ qT 99
(—'ﬁ' ;To ?fT*ﬁ'

Sgl a5 TN A TET § F0A-
M WA F W I IB4 L
qETiC, & g M@ & A AT
Tigdi § B wiaw wd, faas faam
g adfqds o F OB A
faqa S § AT HOF AN
IS FEA, I A Fo FATL TAH
Gft wes R A ;@Fsml il
qig wgwen fra @1 SHE HiAT
ttgf%:ef gl § @ w#f F w3
@A F GiKaT I ¥ AMIN
wify e wgard F fAd ok @ A
ﬁama‘ﬁﬁ?ﬁn‘q TR S A
F Moy 896 SNTF a'&m‘rar T
sfts & 1 ug 3fEq gIg a g
¥ miaw rifeai au &9 ma Fi, FidH-
Fifed #1 IAMT FWF T, IR
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MESEIETE FA F, T TOT F
gafaT artd waq 9.8 7 fim
77, A1 fgrg W9 w1 Faw T T
T TAFLF & q.FaT B oawd ey,
Z ﬁeamqu‘rm ¥ ©I AeE g5
ﬁm g gl & duy wHlE o,
%, T Wrelld Sqa TEF a g,
ST ug wiw we AT § fF S s g
Fi wgr A, wifgg 1 ™ 6% ¥
AT F gEdia<w H Fn faweT g
g g7
mEgae, 0 ga wle g
geifaear § faaem ¥ fad v ¥
ﬁ*T g 1R F1f wadnd 98 &Y
A § Q1 A g& w9 & R § adt
AN & | M, GT F 19 EGIE
F1 fag w9 & WeyT ¥, B fr
AT 9 9.3F I weg Ao
¥ & v wiftw 9, & fam
T &gl FF T | 35 &, 4 wlataiat
F g 0 g Hm § fF owa &
fegm & aqad g1 %k fegena
F gy oSdr g faat #. va.aa
RIRGECHE L BT B - C i
Frgfagiad. .. (saaum) .. W
% fga & @A FAF. FA HI<
saq faddt g7 & awit ¥ w.fow
gra fatag w8 & mawafo §
TiRfaaat 1 g I . . (HIUTR)
SHRI GURUDAS DAS GUPTA: Wilj

the hon, Member tell us who pampered
Bhindranwale?

| qIW WA AT, AT
FEL G T NG ?’ fr O wuq
far a5 afgq & f‘a“g’m FOOAT
q 4T 54 qF T HF IR m,faar
F fgm % oe T weq F a9.81 71 S
HE | ITAT GG AT GI1 @IEAT FY
 F [ <@ w7 ¥ faw
3.00 PM T #IZ 9% OF @T.E
CE TR CAR TR i O
FEG ET TR EF AT 7
St o feafa ffwa gf & o7 afika, &
T FAGT T W farwa e @
T QTG FIF a’rg 37 wiawT faai
# fge % 9o ¥ 9&F FA9.G FI AT
TR & T W R g4 g
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SHRI K. MOHANAN (Kerala): Mr.
Depuly Chairman, Sir, this Call Attention
* relates to the implementation of Rajiv-
Longowal accord as well as the law and
order situxtion in Punjab. 1 think these
two issues are inter-connected, but there
was an argument that even after the
full implementation of this accord we
will not be able o contain terrorist acti-
vity in Pupjab, To a certain extent |
do agree that even afier the implementa-
tion of the accord the exiremists may
continue to play their game because we
are all aware of iheir intentions and the
forceg who are abetting them, the impera-
list forces all over the world and those
who are inferested fo destabilise owm
country, But to contain the terrorists’
activities in Punjab and to isolate the
issue, for thot I do not think the adminis-
trative or police action alone would be
sufficient. Here comes the importance of
the implementa.on of the accord, 1 am
emphasizing this, especially because in his
speech my esteemed colleague, Shri Ad-
vani, concentrated on the migration of
the Hindus, rather the minority community
from Punjab to other States, In fact,
in his argument he hag given first impor-
tance to containing the terrorist activity
and he has given second jmportance to
the implementation of the accord, ! do
agree with Shri Advani to the extept thal
the sitvation is really seridus snd  this
particular issue of migration of minority
community from Punjab {g a serious
issue, we have to find a solution to that,
but my point is that implementation  of
the accord itself is an effective weapon
in the handg of the patriotic people  of
this country fo contain terrorist activity
in Punjab, My complaint and my charge
against this Government is on this score.
May I recall that after the Rajiv Gandhi-
Longowal acvord there was such an enthu.
siasm among the people all over this coun-

try, there was such an enthusiasm among
the peace loving people, among those who
are interested in the unity and integrity
of this country and cspecially among the
people of Punjab? In  that context, the
Rajiv Gandhi-Longowal accord was @
‘blow to the extremists, They were ac-
tually on a run and it was a severs blow
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Muttey of Urgeny
Public Importance

244

to the imperialist bosses of the extremists,
but. Sir, that cnthusiasm has been lost.

Now 1 am spesking on the furst anni-
versary Of the Rajiv Gandhi-Longowal
accord. Valuable 12 months have  been
lost for us, By this time nothing  has
moterialised and ihe extremists have uli-
fised that sttuation and become streng-
thened again, Sant Langowal's death,
his martyrdom aroused the anger of entire
Punjab people, whether Hindus or Sikhbs.
His martyrdom gave a great verdict to
the Akali Dal then, All of us expected
that with this massive majority, the Akali
Government would be able to contain the

terrorists’ activities, maintain law  and
orde, in the State, restore confidencs
among the minority ‘community and
safeguard their lives and property, Un-

fortunately, the power wrangling inside
the Akali Party diverted the whole issue

and T have no hesitation in saying  that
ihe treacherous conduct of Badal and
company has been utilised by the extre-

mists in their favonr,

At the same fime what was the atlitudz
of the Central Government regarding the
implementation of the Accord and fo
contain the terrorists? The Government
of India took so leisurely and so casually

the implementation of this Accord, They
did not see that implementation of this
Accord is an urgept matter, They ap-

pointed commissions after commistions.
My colleagues have described all this.
There was the Mathew Commission re-
port, the Venkataramiah Commission re-
pory and then you nappointed the Desai
Commission, Within 12 hours you asked
for a report from him, The judicial com-
mission itself becamie in the minds of
people a useless one and its credibility has
detesjiorated like anything. T charge tha
political interference is there, otherwise
you cannot ask Mr, Desai to submit _a
report within 18 hours—or 8 hours cven.
Fven if he were to work throughouy ihe
night it would have been only 18 hours.
Thig is political interference, 1 charge,
otherwise you can not ask him to submit
a report within 8 hours or 18 hours

SHRI SANKAR PRASAD MITRA:
And what kind of a Judge he is.

Fuu
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SHRI K. MOHANAN. What j,  th?
use of appointing a commission? You have
reduced judiciary itself to mockery, It
is high {ime yon come to understand that
commissiong will 2ot solve this problen.
Determination and political will of  all
concerned is a must, whether it is the
Central Government or Mr. Barnala or
the Government of Haryana. 1t is 2
question of political will and determina-
tion to fuce the situation, T am not con-
cerned with some acres from Punjab o1
Haryana, I am more concerned about
this country. I am proud to be an
Indian. I am not concerned about  any
acreage. Are you prepared o come. lo
this point?  You are playing with acres,
you are playing with water, you are
playing with canals and every thing, but
you are not Aacting as an Indian, T am
proud of being an Indian, That is why
1 am saying this, [ apologise to you, Sir.
if I am a little emotional, 1 would like

.to say that the purpose of the Accord

itself was to contain terrorism and o
create confidence among the people and
to stabilise the unity and integrity of
this country.

t

[Tae Vice-Chairman (Shri Pawan Kumar

., Bansal) in the Chairl.

But whet happened? Everybody knows
that, Therefore, the Government of India
has to find a solution,

In this statement it is stated that “In-
formation about Pakistan’s assistance 1o
terrorists and their complicity in tsrrorist
acts has become available through various
sources.” As responsible representatives
of the people of this country we would
like to know the details. I am not asking
You have already
brought out a White Paper and we have
seen it, What wag there? It was a blank
paper, actually. It was the compilation
of a police report. We are not demund-
ing such a thing.  Ag rasponsible repre-
sentatives of the people of this country
we would Jike to know—I demand—-the
conspiracy of Pakistan to train these
terrorists on their soil and send them to
India to destabilize this country and we

would also like to know which are the

|22 JULY
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forces behind that, We know thay Pakistan
alone cannot do this without the support of
the jmperialist forces of this country. So,
we would like to know the details of
this conspiracy.

1986 ]

Secondly, Sir, regarding Haryana, 1 am
very much concerned about Haryana's
demands #s well as Punjab’s Some
people can toke up arms in their hands
and do anydhing in this country and they
cun grab anything, put 1 am not for that.
I am a'ways for the demands alsp of
the Haiyana peopl:.  But, as far as 1
am concerned, and if my information
is correct, Haryana people are more con-
cerned about river waiers than somes terri-
tory, some 45 or 30 villages; no. The
ruraf Poor of Haryana are more concern.
cd about the SYL Canal and river walers,
That is my impression; T do not know what
my estzemed colleaguz, Mr, Mohanta, is
going to say. Of course, in the political
game there are so many arguments but,
actually, the rural poor of Haryana are
more concerned about river waters, There-
fore, 1 would like to request the Home
Minister whether he would please  give
an assurance to this august House about
th> time by which this SYL Canal will be
completed, giving the waters to the rural
poor of Haryana.

Sir, my third point is this; The Ven-
kataramiah Comraission has alreadv ren-
tioned 45.000 acres and then ancther
25,000 acres, Tn categorical terms will
you rcfer this to the Desaj Commission
and ask it to find out on the basis of
paragraphs 7.2 and 7.4 of this Accord?
We are always for a settlement but it
should bz on the basis of this Accord and
we are not for violating the Accord bet-
ween Mr. Rajiv Gandhi and Sant Lengo-
wal,

Sir, because of pancity of time T con-
clude, Thank you.

SARDAR JAGIJIT SINGH AURORA
(Punjab): Mr. Vice-Chairman, Sir, 1T
share with the hon. Member, Shri Advani
the sentimenis ohout the grave and dis-
quieting situation in Punjab. Fortuna-
tely, Jately with the reorganisation of the
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Punjab Police and other security forces
in composite teams, the Punjab Gevern-
ment has achieved soms success in coni-
rolling the terrorist activitics, rnd  ihe
rate of murder of inmoceni people has
significantly droppad. ‘The sccurity forces
have also capiured and killed a Targe num-
ber of known and alleged terrorists and
flashad thejr hide-out.  Fer this tha Pon-
jab Government deszrves our approbation
ord not just Ribeiro,

The recent lull has been achieved  at
great cost. But the present peace is
superficial and trapsitory, Real peace can
only come about by winning the battle
of the mind, which cannot be done by
suppressive measures alone. And 1o
that extent I tolally disagree with the hon.
Member, Mr., Advani, when he wanty to
use army for this purpose,

Sir, I have had a certain amount of ex-
perience with 34 yzars or 37 yeais in
the army. I have also had a certain
amount of expericnce in the eastern bor-
der in Nogaland, Mizo Hills, Manipur. I
would also like to mention here that if
you use the army too frequently and tco
frequently for the sort of operation that
was conducted in June, 1984, not only
are you going to create more izrrorists
but you are also going to causs perma-
nent alienation of a <ection or a minority
which, I think, has contributed up to
today inore than their share in the defence
of the country. In fact, I would also
like to mention here that you may even
break up the fabric of the institutions. the
army, the air force and the navy which,
to my mind, today provide possibly the
best integrated institutiong that thers are
in Tndin emotionally and communally,

The next point 1 want to mention here
is that in any operatio of this nature in
which you are capturing and killing known
and alleged terrorists. a certain number
of people who are innocent are bound 1o
get killed or otherwise put to  trouble.
That does create unhappiness in the pub-
lic whose children they are, and especially
if they are innocent. So, if we are only

| RAIYA SABHA ]
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going to concentrafe on this fact that we
are going to carry out police measures,
security measures in order to deal with
this problem. 1 am afraid, in the long run
it would be counter-productive, -

As has already been said by various
persons before me, the answer to  this
problem is really political, About «a
year ago—two days are left—when two
wise and brave peison; Shrj Rajjv Gandhi
and Sant Longowal, jook courage in their
hands and achieved an article of under-
standing, the accord. that accord gave
everybody a great deal of hope for the
future. In fact, it set up an euphoria,
and people felt that the moment the ac-
cord wag signed th:re would be peace and
tranquility in Punjab and all the violence
would disappear.  Little realising what
has happened in June, 1984 in the wake
of Operation Bluestar and what had hap-
pened afterwards during Operation Wood-
rose when the army and other security
forces went through villages picking up
young people at random withouy finding
out whether they ware guilty or not and
putting them in jail, which caused tremen-
dous bitterness, if you want to bring army
back again, T am afraid the result would
be exactly what has happened after Ope-
ration Blue Star and Woodrose. You
will have more terrorists and you will not
be able to get rid of the terrorists, You
can suppress terrorists with tremendous
force, you can suppress terrorists  wifth
State terrorism, but you cannot eradicate
them, So, it is important that we should
try and find means which are going 1o
win the battle of the minds. To that end
the Accerd which was signed was  the
only answer. But, T am very sorry to say
that the implementation of that Accord
by the Central Government has been
most inapt., To appoint a Commission
like the Mathew Commission and then at
the last minute on the night of tha 25th
January realise that the Mathew Commis-
sion is not going to give an award is an
ahsolutely amazing state of affairs by a
Government that is supposed to run effi-
ciently and faster. And then to appoint
another Commission, waiting for it for a
long period and then on the 31st of May
when they were supposed to declare their
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award you decide they need another len
days. And in those ten days what award
comes out is that instead of sticking to
the spirit and the letter of the Accord,
Section 7.2, and specifying Hindi-speaking
villages which are contiguous, Justice Ven-
kataraman goes off a tangent and says
they should get 70,000 acres,  Where
was it specified thst be has to give 70,000
acres or 50,000 acres? He had to iden-
tify villages which were Hindi-speaking
and they were contiguous and, therefore,
could be given to Haryana, I am very
sorry o say, and there is no doubt in my
mind, that in this case the Central Gov-
ernment—I don’t know whethe, willingly
by design or unwillingly—became captive
in the hands of Mr. Bhajan Lal. And
there is no doubt the Accord was {orpe-
Joed both the times-—I am sorry {o say-
by the that time Chief Minister. And had
that not happened, 1 think we might have
achieved something,

Now, I would like to mention cerfain
other things which are necessary.

MR.  VICE-CHAIRMAN
PAWAN KUMAR BANSAL):
conclude, , Lo

(SHRI
Please

SARDAR JAGJIT SINGH AURORA:
{ am very sorry, I am coming at  the
jatl—end and am not being given enough
time, T do feel that this is an opportu-
nity which T might be accorded, because
1 have something very important to say.

MR. VICE-CHAIRMAN (SHRI
PAWAN KUMAR BANSAL):. Please
carry on,

SARDAR JAGIIT SINGH AURORA:
What T am tryng to say is that if  you
want to win the battle of the minds, and
there is no answer, you must remember
that 15 or even fen years ago there was
no terrorisma in Punjab, Why it  hos
come about? Tt is because an idea has
bzen put into the minds of a certain com-
munity that they are not likely
justice from the Cenire. And today
there is no confidence whatsoever in the
mind of this community. whether they
live inside Punjab or outside Punjab_ that
they can get justice from the Centre. That

to gcet .
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is the root cause aud you please have (o
understand it and you have (o put it right.

I can assure you that you must not
trear Barmala as your hatchet man. If
you want him to govern and govern eifi-
ciently in Punjab, you have to strengthen
hig hands. Up till now you have given
him a verbal support, but you have done
everything to really ruin his position.
Now, if you want to help him, I tell you
the first thing, In the month of No-
vember, 1984, a carnage took place after
very sad assassination of Mis, Indira
Gandhi. In that carnage thousands of
lives were lost. Tt is surprising (hat the
Government could not find anybody who
was responsible for it, Tt could not
find anybody who caused this havoc, You
have not yet punished even a single indi-
vidual, What moral has the Central Go-
vernment got to talk  asbout ovunishing
others and capturing if they are not ex-
pected to do themselves?

Now, Sir, T would really not try to
harangue people, but I would say in all
sincerity  that if we want to reach  an
Accord, if we want (0 solve the problemy
in Punjab, time is renning out. If you
want to solve it, is not going to be
solved by giving speeches here only, Tt

can be solved by the Government if they

take certain definite action,

The first action is that get hold  of
the guilty and punish them who are res-
ponsible for the carnage of November,
1984,

The second action is it was accepted by
the Chief of Army Staff, Gen. Sundarji
when he took over the Commond on the
[st February and he said that the Sikhs
by nature are not anti-national, the deser-
tiong were of a small number, it was
primarily failure on the part of the senio
officers and headguarters and this thim\
shouly be 'ooked at with compassion, Si:
after thot no information has been given
about these 3,000 people who weie in
jail against whom court martials were
either held or are being still held, Whether
they are going to show any compas-ion
or consideration towards those people
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who have been given sentences?  What is
going to happen to them? Today il
you use your compassion and set those
people free and reduce the senfences on
others and inform their parents, it will
cause tremendous wave of peace in  Pun-
jab, I can assure you on this. Ther:
is no doubt in my mind about this.

Furthermote for more thun two years
there are 365 or 375 people rotting in
Jodhpur jail. 1t is well known that
majority of these people are innocent and
they are devotees who had gone thete. It
is high time that the Government is abl:
to work out who are the guilty auainst
whom thev have really got proof. Then
try them in open court, Why do vyou
try them in special court. You can try them
in an open  court If they  are
guilty, for God's sake, punish them. Anv
body who is criminal, if you got proof.
you punish them. But if you canno.
prove them guilty and by bringing special
black laws you try and keep them under
lock for no reason at all-what does il
create? It only creates suspiciop in the
minds of the community to which Stute
they belong and they feel that the Govern-
ment is not sincere, the Government does
not want to give a fair deal and justice.
1 can assure you that without justice you
will not be able to create sound founda-
tlon on this society whether it is under-
privileged or minority group or he is the
strongest person in this country. You
must let them know that the guilty will
be punished and the innocent will  get
justice M you are able to
do that. Sir, you have found the answer
You have the instrument of Accord. It i
available to you, 1 quite agree the imple-
mentation of the Accord may not <traizht
away bring in peace. The terrorists who
are bitter who have .lso been brain-washed
by certain unfriendly powers, we alf kuow
about them, they are going to come hack
to the fold. Bul there is pg doubt once
you have satisfied the pzople as a  whole
that the Centre means business, the
Centre i hynest a4 going to dg justice, 1
am sure, Slowly and steadily those people

would be isolateq .nd they will have no

kY
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other course but tg come back (o the fold
and I can assure you a large number of
them will come back to the fold if they
are given a chance. One othsr ihing 1
would like to menfion here is and that is
the centre’s responsibility for being able
to seal the border. I have just received
informatiop from Punjab that during the
last two months, ap least, 200 people have
come acrosg over the border and some of
them in as  large | number as 13. Now,
whereys You are blaming the Punjab Go-
vernment for not doing their job properly,
200 people have come across the border
and at one stage in a group of 15, What
sort of job the security forces which are
employed on the border are doing?

FLast of all, I would again like t» men-,
tion that the Punjab Government is doing
o very difficult joh., Tt is no use being
inhuman and not realising that they are
dealing with human beings, with young
people, the childran of those who are their
voters, (0 whom they are related. They
cannot act as butchers. If certain innocent
people are killed. Ministers and M.L.As
are going {o raise their voice, That does
not mean thag they are disloyal to the
country. Tt would be (otally wrong if one
wag to consider that any Minister, who dis-
agrees or is upset about an operation he-
cause he has received certain reports, is
sutomatically disloyal, Lastly, about the
people. the dissidents, It is very unfortu-
nate  that this has  happened but T can
assure you that if this accord was imple-
mented speedily, if Chandigarh had goe
to Punjab on the 26th of January, there
would have been no dissidents, Thank you
very much.

L

GOPALSAMY

SHRI V. (Tamil
Nadu): Mr. Vice-Chairman, Sir, I was
listening  with rapt attention to the

speeches of Mr, L. K. Advanj as well
as Mr. Jagjit Singh Aurora. I was moved
when Mr. Advani described he¢ miserable
plight of Hindus who have migrated, who
have become refugees in their own land.
Sir, Sant Harchand Singh Longowal,
during those turbulent days came to
Delhi, Whern he signed the accord, he
was so confident that Chandigarh will go
to Punjuh on 26th January. Bul alas! he
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fell 5 prey to the bullets of the terrorists
and who is responsible for such an un-
justifiable delay in transferring Chandi-
garh to Punjab and implementing the
accord? That is the question we have to
ask. That ig the clarification we have to
seek f-om the Government and in the
statement, the Minister mas stateq about
the three Commissions. You could not
simply say tha; we have appointed three
Commissions. Tn fact, the appointment
of the three judges itself was very wrong.
Take the case of Justice Mathew, It was
because he was
given ap assignment jn the year 1975 to
probe the Samastipur explosion in which
Mr. L. N. Mishra  was killed. What
happened? He was asked tq probe into
the general background and circumstances
pertaining to the explosion but he. how-
ever, refused to investigate into the main
issue on the ground that the criminal case
He fumbled and failed
there, Again, he has created a mess.
Here also, he failed and created more con-
fusion. He started a referendum in
Kandukher, village. Then, he developed
cold feey and he could not come to any

conclusion. Many precious months
. passed. The first three to four months
- he wasted. Then the Government

announced the Venkataramiah Commis-

sion, Jutice Venkataramaiah also has
fumbled like this. Sir. on June 19
1984, 1ustice Venkataramiah sitting asg

the vacation judge of the Supreme Court
had to try two petitions for writs of
habeas corpus in the wake of “Operation
Bluestar”. The law regarding the writ of
habeag corpus is fairly clea~ and so is the
dutv for expeditious  disposal of such
cases. The fact that Punjab was iy the
throes of a pgrave crisis wag no reason
for any different treatment of habeas
corpres petitions of our Indian citi-
zens But Justiee  Venkataramiah
refused ty  hear them on the  ground
that  the issues involved wers 100
large and complex for a single judege to
hear. Thig was the afttitude of Justice
Venkataramaiah. So here again he
fumbled He took three months. Then

_dwine the lasy 10 Jays e wo'ked out

certain detail and he gave g verdict
About the 70.000 acres, Mr Barnala_ the
Chief Minister of Punjab. was prepared
to ‘accept ong formula, that is, transfer
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of 45,000 acres to Haryana in liey of
Chandigarth  going to Punjab. He was
ready fo accept it, That wag the point
made by Mr. Upendra, That was 3
golden opportunity for the Central Gov-
ernment also. But you missed that oppor-
tunity. You missed the bus. Sir, just
consider one aspect, Mr, Barnala has
lost his leader. Most of his colleagues,
top-tanking colleagues have deserted him
at g crucial time, have stabbed him be-
hind his back and most dangerous ter-
rorists are always after his blood, At
this juncture, he comes put and says,
“Yes, T am prepared; let 45,000 acreg of
tand be transferred to Haryana in lieu
of Chandigarh going to Punjab. About
the remaining area. let any commission
—Desai Commission Or any commission
—decide on the basis of two principles,
contignity and language or lingnistic
affinity.,” Theny came the famous ‘annou-
ncement about the appointment of the
Desaj Commission, the most absurd and
ridiculous announcement ever made by -
any Gove'nment. He was asked to sub-
mit his verdic; within 12  hours or 18
hourg or 20 hours. I wonder why such an
absurd ‘announcement was made Ou; hon.
Prime Ministe; was 5 pilot. He might
have considered like this: it would take
only 30 minutes to reach Chandigarh
Ciom Delhi by flight; so he would be
able to submit , report within 12 fhours.
But what is more absurd i that the
judge accepteq it. Had he said, ‘No, I
will not ‘agree’, it would have taught
them a lesson to wake wup to the
absurdity of the assignment

Now you seg that the last two or three
paragraphs of the statement of the Home
Minister try to put the responsibility
on the shoulders of Mr. Barnala, ag if
he is responsible for the de'ay in the
transfer of Chandigarh.

Sir there is one thing which is bother-
ing the mind of everybody. We are all
very much concerned whenever innocent
people are killed. Tn Punjab innocent
Hindug are killed by terrorists for the
simple reason thay they are Hindus, for
the simple reason that they do not
belong to the Sikh community. That jg
why they are being butchered and killed.
That is why they are migrating from
Punjab, . R
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I share the concern of Mr, Advani. They
do not deserve to live in a civilised society,
I  would call them even beasts. All
right, you have given all powers to one
man, Mr. Retciro, the one-man aimy, to
trigger the gup even at the sight of a
terrorist, So the individual terrorist could
be eliminated with the trigger of a gun.
‘But by going on climinating and liquida-
ting individual ferrorists you cannot solve
the problem., That was the point made
by Mr, Aurora, You have to wip loe
mindg and hearfs of the community; other-
wise, new ones will replace the old ones.
They believe in a particulay Punjabj song.
in the way of Manw's sickle, thy more he
wins, the more we grow. That ig  the
baitle song of the terrorists. In no un-
certajn terms ¥ condemn terrorist activities.
But then, when you launch  your
troops, whep You launch you, para
military  forces, whep you launch your
police, to eliminate, to liquidate, jndivi-
dual terrorisis, what about the mob terro-
rismy which was prepetrated against a parti-
culay minority community in the capital
city of Delhi? That wag the question as-
ked by Mr, Autora., What about that mob
terrorism? They arc panic stricken: that
is, the Hindus are panic stricken. A fear
psychosis is being injected in the minds of
the Hindu community in Punjab, I con-
demn that attitude, They are the mino-
rity, But at the same time theore is the
Sikh minority community in other parts of
the country, They live in Madras; 'they
live iy Coimbatore; they live in Bombay.
They are everywhere, They are in Delhi.
They are the minority. For the crimes

committed by a few individuals—they may .

be hundreds—the whole community was
butchered,  What have you done? They
were butchered in thousands.  They were
burnt alive. Bven women and children
were killed. By whom? That is the big
question, There were many commisions.
PUCL submitted itg report as to who 1he
guilty were. Who were the guilty? This
pamphfet was distributed, A citizens’
commission under Justice, Sikp; ang five
other emineni pesonalities ‘probed what
happened in Delhi, and they reported that
this was done by a particular political
party.  That iy the ruling party. some
high-up; what have you done? You
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have not taken any action. On the other
hand, our honourable Prime Minister, Mr.
Rujiv Gandhi, goes to the Red Fort and
speaks on the birthday of Indira Gaundhi
suying, “When g big tree falls, the earth
will shake.” Did he try to justify the holo-
caust and carnage which {ook place in
Delhi?  Unless you inject confidence in
th; minds of the community how do you
zypect communal harmony? When thou-
vands have been hilled, you have so far
not prosecuted a single individual.  You
may say there is a Ranganatha Misra Com-
mission.  But what are ils terms of
reference? General allegaltions, You
put the burden of proof on the shou'ders
of the victims. That js the problem, I
warn this Governmenf, don’t try to wea-
Len Barnala, Qur Prime Minister is fem-
pted at times.  That is why he made that
statement in Mizotam “ Yes, I am prepa-
ved to speak with the militants, the terro-
rists, the dissidents.” Then, a5 usual, be
somersaulted, Yes. You shoulg pardon
me for saying so, T wish Dbetter sense
should prevail on him. He changed his
statement and said, “No, no. I do not
want to speak.”. Then why did the Prime
Minister make such a statement in Mizo-
ram?  You are only creating more pro-
blems and confusion. That i why I
warn you. Don’t try to weaken Mr. Barnala
and try to gain political capital. (Time
Bell) . You are trying to do it. You
have not accepted the version of Mr. Bar-
nala when he was prepared and said ihat
it the formula wag implemented, forty-five
thousand acres could be transferred to
Haryana in Heu of Chandigarh, There-
fore, before I conclude, T would like to
appeal to all the sections, the Sikhg as
well as the Hindus, to develop communal
harmony. At the same time, I warn
the Centra] Government., Yoy have bung-
led on this issue from the very beginning
and you have been responsible for all
these haprenings and now you should fry
and take gteps to strengthen the Barnala
Government to' face the situation and cre-
ale a better atmosphere there,

THE VICE-CHAIRMAN (SHRI
PAWAN KUMAR BANSAL): Now Mr.
Aladi Aruna.

SHRI  ALADI
ARUNACHALAM

ARUNA alias V.
(Tamil Nadu):

fa
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Mr. Vice-Chairman,-Sir, 1 want only one
or two clarifications from the honouiable
Minister on the situation that is prevailing
in Punjab now.

The turbuience and turmoil which wsre
brought under control soon after the sign-
ing of the Punjab accord have once again
become rampant, The gigh of  relief
heaved by the people did not continue
even for a few months. The confidence
reposed by the popular Government has
been shatterred miserably. Once again
we see the reign of terror in Punjab. Not
a day passes without shooting, looting,
murder and blood-shed, Peace and tran-
quillity in the State have become a fairy
tale.  Terroristy with the support of the
anti-national forces, with the support of
Pakistan and othey anti-national elements,
are gearing up their anti-national activities
and acts of violence in some of the dis-
tricts of Punjab like Amritsar, Kapurthala,
Ludhiana and Firozepur, They took over a
part of the Golden Temple on January, 26
and they hoisted their so-called national
flag and a five-member Panthic Committee
declared the birth of Khalistan on April
29 from the Golden Temple. This is the
profile of the anti-national activities of the
terrorists in Punjab.

~-

In curbing the violence and arresting the
anti-national aclivities of the  terrorists,
though Mr, Barnala is not successful. with
a sense of gratitude T am reminding the
House of the fact that he is firmly taking
action with great sincerity and honesty.
With his limited forces he has flushed out
the terrorists from the Golden Temple
and withont any reservation he has orde-
red rounding up of all the terrorists in
Punjab. The results may not be encoura-
ging  or satisfactory.  But his intentions
are honest, his attempt is honest and his
execution is honest. Though he confronts
with the  Centre on certain political mat-
ters in maintaining the law and order and
in curbing the anti-national ,ctivities of
the terrorists, Mr. Barnala has proved his
loyalty to the country. Hundreds of
terrorists have been arrested and imprison-
ed under the Nationa) Security Act. Shri
Ranjit Singh. the so-called chief of the
Khalistan armed ‘forces, and Shr; Gur.

424R.S,—qo0
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mukh Singh, both of whom carried =&
reward of one lakh of rupees on their
heads, and Shri Mohan Singh, another im-
portant terrorist, have been killed in am
encounter with the  police near Khali-.~
Banan’ village in Patiala gn July 18.
Police and paramilitary forces launched a
greater and massive offensive against the
terrorists in the Maand area  the so-called
capital area of Khalistan, It is jepurted
in the Press that since last Octobar, 217
murdenrs have been committed in Punjab
of which 72 murders were committed im
May, 1986, In Amritsar, the number of
murders is 88, in Gurdaspur it is 42,
Jullundur jt is 23, jn Ludhiana jt is 18 and
in Firozepur it is 16, Sir. it is salg that
there are 35 terrorist groups operating at
various centre; in Punjab. No doubt, they
are getting training from Pakistan. It is
true that inspite of our biggest offensive
we are pot able to curb the activities of
the terrorists. Al] criminal laws have
been exercisey acainst them. Military
force has been called for. Para-military
force is always in operation. Yet the
terrorist activities are still continuing.
What is the reason? We must find out
the factual position, They are carrying
out their anti-national activities in the bor-
der areas with support of the people.
The other question comes up conse-
quentially: why do the people extend their
support to the terrorists?  The reason is
that certaip political issues have not bcen
settled as promised by our national leaders,

The day after tomorrow. on the 24th,
we are going tgo celebrate the first anniver-
sary uf Punjab Accord. Had Sant Ion-
gowa] been alive, he would have prefer-
red to commit suicide on the same day,
because we have damaged the accord to
that extent. How many times have we
changed the dates? How many times have
we fixed the date? Sir, there i no poli-
tical acumen, astuteness and ethics in our
dealings,  The award passed by Mrs.
Gandhi was duly examined by  Justice
Mathew Commission. The finding of the
Mathew Commission was adverse to
Harvana. Harvana’s claim to Abohar and
Fazilka was disregarded in deference {0
contionity clause, Justice Venkataramiah
Commission comstituted for the identifica-
tion of villages in Punjab to be transferred
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to Haryana ip lieu of transfer of Chandi-
garh, submitted the report to the Centre

that 70,000 acres be transferred from
Punjab, but without identification, So
the dispute remained unsettled. But what

is more shameful to mention is that Har-
yana which is fighting for some area in
Punjab for yearg together did not specify
any village in the origina] claim—state-
ment.  But_ Sir, on May 29th, two days
before the last day of the Commission,
Haryana submiited an additional statement
of claim before the Secretary of the
Commission, claiming 483 villages in Pun-
jab.  Because of this late claim statement,
Venkataramiah Commission gubmitted the
report without identification of the villages.
Consequently, the Centre appointed  Mr.
Just'ce Desx’ Commission only for the
jdentification of Hindi-speaking villageg in
Punjab within 18 hours. This is a world
record of folishness in our administration.

Regirding the transfer of Chandigarh to
Punjab, T think the differences have been
considerably reducad. Now the dispute
is only about the identification of 20000
acres of land in Punjab. 1TIn  principle,
Mr, Barnala has agreed tg the transfer.
But to implement the accord the Centre
has unfortunately failed. Even now. T
think Mr. PBarnala is cooperating with
the Centre in an honourable way. So
there is a ray of hope and 4 singal of suc_
cess.  Since Mr. Barnala has agreed to
allow Harvana for keeping its office in
Chandigarh for another five years we must
thank Chief Minister Barnala for his good
gesture.  Perhaps it may appear to be an
ordinary thing to some of our friends. But
I have to remaind that when Andhra Pra-
desh was separated from Tamil Nadu, the
then Chief Minister Raijaji did not allow
a sincle day to the Andhra Pradesh Gov-
ernment to keep its office in Madras. But
Mr. Barnala hus sllowed the Harvana Gov-
ernment to pun its office in Chandigarh for
another five years, Why T mention all these
thines  1s becanse Barnala i< more ac-
commodating, He is more sincere in
settline the Issme <o that the political cli-
mats iz verv favourable. understanding s
widered and  differences are narrowed
down Therefore. let us not lose  the
opportunity and we should transfer chan-

b
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digarh to Punjab  without any further’
delay. It is the greatest tribute which we
can pay to late Longowal who has sacri-
ficed his life for the unity and interity of
this country,  With these words, I con-
clude,
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SHRI M. S. GURUPADASWAMY’
(Karnataka) : Mr. Vice-Chairman. Sir after
hearing a large number of speeches, there
is not much for me to say on thie.
problem, But I would jike to concen-
trate on two or three specific issues. Theses
issues  have been mentioned in the state-
ment of the hon. Minister himself. Oae
is the issue of terrorism in Punjab. The
second is the issue of politcial settlement
and the Accord, The third issue is the
foreigy element especially the role  of
Pakistap in Punjab.

Sir, let us understand the issue in right
perspective.  The Punjab problem is not
a mere law and order problem. Tt is.
a law and order problem emanating frome
the politics of Punjab. The main issue i8
political. The law and order issue is
only incidental, althcugh it hag assumed.-
very serious proportions.  Sir, the answer
to the problem of Punjab is to bring about
a political settlement, In other words,
it is to implement the Accord. 1t is here
that we are not showing firmness, deter-
mination and the necessary skill needed
for the purpose. It is amazing that an
Accord was signed to which all the political
parties ‘have agreed. But still it 1s
not implemented for one reason or the
other and doubts have cropped up about
its implementation. My friends have
referred to this aspect and some of them
have gaid that the main answer to the pro-
blem is to implement the Accord. There-
fore, let us understand that the implemen-
tation of the Accord as soon as possible
will solve many many of the problems
facing Punjab. The Government has fail-
ed in this and the Prime Minister has fail-
ed more miserably because some of his
statements have created n new problem. It
"as oiven scOpe to detractors, dissidents
and terrorists to operate,
4PM., =+ - am Een T

The statement of the Prime Minister

which hac heen denied Tater was most un-
fortunate. Sir, I firmly believe that
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there should be an early implementa-
tion of the Accord and that should
be done as early as possible,

Coming to the question to terrorists
and ‘errorism, Sir, I said the law and
order question flows from the political
problem of Punjab. While dealing
with the law and order problem one
has to remember that this has to take
into consideration the psychology of
the people of Punjab. 1 agree with
Gen. Aurora that the people of Pun-
jab should be won over, their hearts
should be won over, their minds should
be won over. We cannot afford the
alienation of a large section of our
people. One  thing that is troubling
the mnorities—I have to straightaway
agree with my friends—is that ‘when
the carnage took place in Delhi after
assassination of Indiraji, when the
Commission was set up and when
the report was submitted, no action
was taken. Why? The Government
has still to answer this question. 1
would like my friend to answer this
question. This is working in the
minds of a large number of Sikhs.
Why these double—standards are being
followed by the Central Government?
Sir, for ages, for centuries Sikhs and
Hindus Nved together as brothers.
After the partition of India, it was the
Sikh community which saved a large
number of Hindus and Hindu families.
Even today, in Punjab, Sikhs and Hindu
live together as brothers. I still reme-
mber, Sir that after partition, in Pa-
kistan schools and college there were
text-books which taught the students
in Pakistan that Sikhs were tyrants.
The Sikh was described as a tyrant
to Pakistani students. The Pakistanis
hated the Sikh community. And the
Sikhs took the odium. But after Ayub
Khan came to power in Pakistan in
1959, things began to change. Pakis-
tan began to woo the Sikhs in the
border. Sir, now we are witnessing
a situation where some of the extre-
mist Sikhs—the lunatic fringe if I
may say so—are being  trained in
Pakistan in the art of terrorism. The
purpose is to destablise Punjab and
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thereby destablise India and to create
a law and order problem, a problem
of instability in this country.

Sir, the Prime Minister the other
day told us, the Leaders of the Opposi-
tion, that he has got direct evidence
to show that Pakistan is training a
a large number of Sikhs. We asked
him  “why not you confront Pakistan
with this ewvidence?” He said, *yes
we have drawn the attention of the
President there. But he has said that
his Governmeni is not involved.” Per-
haps, his Government is not involved
but other agencies are involved. 1
would like the Prime Muinister to tell
President Zia that such things cannot
go on if he wants friendship of India
and they should be made to under-
stand that training of such hostile
elements in Pakistan will be treated by
India as a hostilc act, as an unfriendly
act. Generz]l Zia has to be told ali
this. Likewise, the Governments of
England, Canada and the U.S.A. where
some of the extremists operate should
be told this thing. Some of these
extremists have got our passports.
We should firstly ask those Govern-
ments to extradite them to India so
that they may be tried here. People
with our  passperts are operating on
foreign soil, But the action of this
Government is ineffective to get them
back here for trying them. I would
like the Government of India to exer-
cise its diplomatic and political pre-
sure on these Governments to see that
such elements are brought to book.

Sir, talking of the law and order
may I say that certain things are neces-
sary. Firstly, the police force in Pun-
jab should be restructured, stream-
lined and strengthened, I° know some
efforts have been made to restructure
the pBfice force there. That is not
enough. We should talk to Barnaila.
It is very necessary that efforts are
made to streamline and strengthen
and restructure the law and order ma-
chinery there. It is at present demora-
paralysed, sSuch a situation
should not be there in future. How
long can we have para military forces
on soil of Punjah, It can be for a
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year or two It cannot be for ever.
Ultimately, it is the police force, it is
the law and order machinery there
which has to take over. It is they who
have to maintain peace and order.
Therefore, Sir, it is urgently necessary
ihat steps are taken to restructure and
streamline the police force in Punjab.

Sir, lastly I would like to say that
I do not like any time-limit to be placed
on commissions, We have had enough
of these things already. But 1t is very
necessary to see that the commission,
the Desai Commission, should finish
its work as early as possible. We
have seen that already much of the
time has been wasted. I do not want
to comment on these commissions. My
friends have already commented and
adverse comments have been made.
I want to avoid those comments. 1
want this commission to finish its
work as early as possible. In this task
the co-operation of the Chief Minister
of Punjab is very necessary. Sir,
Barnala is in very great difficulty. He
ig facing a tough situation. It has
been made ocut by my friends here.
But I want the Central Government to
give its full support and co-operation
to the Government of Punjab, to the
Chief Minister of Punjab in particular.
(Time  bell rings) 1In this cantext
may I say why Akalis got divided, I
want to know. That is creating a
situation in Punjabh. Whether the
Akalis ghould unite or not, it s their
concern, I do not want to argue here,
But why this thing has happened?
Lastly, Sir, because of lack of time
I am saying this, as a citizen of India
I feel strongly that religion should be
taken away from politics, It is high
time that it should apply to all of us.
We have mixed up religion, caste,
creed in politics foo much. That has
been ruining our country. That has
been ruining our society and our pub-
lic life. -

(Interruptions)

SHRI HARVENDRA SINGH HANS-
PAL (f'vmjab): Ask Akali Dal about it.

-
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SHRI M. S. GURUPADASWAMY:

I gpeak to all, I think. That includes
Akalis also. And in the context of
Akalis, I have said this. Religion
should be separated from politics and
should not be mixed up.

AN HON. MEMBER: Don’t mix all
the parties here.

SHRI M. S, GURUPADHASWAMY:
When I say this, I say that it should
apply to all. We have already suf-
fered; the couniry has suffered; our
society has been divided and sub-divi-
ded and fragmented on the basis of
religion, caste and creed and i s
high time that we eschew religion
from politics,
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SHRI SUSHIL CHAND MOHUNTA: -
Sir, from whichever angle you may
have a look at the problem, in what-
ever manner you may like to solve it,
one thing is clear that the Punjab
accord has proved to be a still-born
child. It died before it was born,
This Punjab accord has met the fate
which it deserved. I knew I am mak-
ing a statement today which most of
the Opposition parties would not re-
lish. But let me put things straight.

%

- !
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The Punjab aécord deals with cer-
tain ilems which concern  another
State, the State of Haryana. To some
extent it impinges upon the rights of
the State of Rajasthan also. What
can an accord have a meaning in
which Governments and the people’s
representatives of these two States are
not parties? There could be no agree-
me1t. Under the law there is no agree-
men'. No agreement has any sanctity
whatsozver; if at all tnere is sanctity,
it may be for Sant Longowal and the
Akali Party; it may have sanctity for
the Central Government, but not for
the States of Haryana or Rajasthan.
So, to that extent, this accord has met
*9i: fa- I nver had any doubt about it.
Even in my first speech in Parliament
I had expressed my doubt if this
accord could have any legs.

Now, most of the speakers have
mixed two problems relating to Punjab
to which thig call attention motion

refers  first is the terrorist activides in
Punjab  the  lawlessness, the  kil-
lings o/ innocent people in Punjab.

That is a matter not at all concerned
or conpected in any way 'with the
implementation of the accord, Acts
of terrarism in Punjab are correlated
with it. I can assure you, Mr, Vice-
Chairmrn, that Sant Longowal would
not have met that fate if the people
of punjsb had thought that the Punjab
arcnrd was the panacca for the evils;
Sant Liongowal would not have been
a-snscirated. Therefore, even till to-
dav. whenever Chandigarh is to be
transfeired to Punjab, we find a spate
of terrourist activities emanating from
Puniap. Can we say that the people
of Puniab are really interested in the
_transfer of Chandigarh to Punjab?
On the contrary, lasi time I visited
Chandigjarh and there were voices

heared that the Akali Party itself
was having the  second thought about
transfer of Chandigarh. Probably

they thought that they can leave Chan-
digarh if they are given Rs. 200
crores and 70.000 acres of land from
Haryani., Chandigarh is not the bone
of contention. Implementation of the
accord and dealing with terrorism
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should be kept separate. When we
look at if, we know that one is not
connected with the another. Terrorism
in Punjab should be dealt with a
strong, firm and iron hand. What is
happening in the districts of Amritsar,
Gurdaspur and Ferozepur? You will
not be able to deal with the situation
by sol{ methods. The police in Punjab
have failed. The Punjab Government

has completely failed. The only
method by which you can  bring in
normalcy, bring in order in those

areas is by deployment of the army.
I am ‘eally surprised. I have heard
speakers over here advocaling that
the deployment of the army would
not help in dealing with the situation,
1 wonder. They also gave the argu-
me1t that the Blue Star Operation
should not have been undertaken. I
would like to ask the hon. Minister.
What are lis views about it? Does he
still justify this or they have second
thoughts over it? After all, if Blue
Star Operation can be justified. then,
the deployment of the army today in
these areas can also be  justified.
Unless strong and firm steps are ta-
ken in Punjab, terrorism cannot he
controlled. Transfer of Chandigarh
is not co-related or connected with
terrorism,

There 1is another point which 1
would like to make in regard to the
transfer of Chandigarh. Chandigarh
is a ci'y, vibrant city, with a popula-
tion of five lakh people and it has been
a Union Territory for a long period.
People in Chandigarh put this question.
They poinfedly ask  this question.
If the fate of the whole area of
Abohar and Fazilka could be decided
by the census taken in a small village
of 2,000 acres, with a population of
4 000, which ig linguistically different
from Abohar and Fazilka, if the cen-
sus taken in a small village of 2,000
acres could decide the fate of an area
—Abohar and Fazilka—of 4 lakh acres,
whose population is fotally different
in language and culture from the rest
of Puniahb, if that one small little
village could decide the fate of Abo-
har and  Fazilka, how cam we  decide
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the fate of Chandigarh today? How
can we decide the fate of Chandigarh
which has a population of more than
five lakh people? The question is,
why can’t a census be taken in Chan-
digarh so that the people of the city
can decide where they want fo go?
I would warn the Government. You
cannot, at this time, throw the people
of Chandigarh into the hand of the
terrorists. Today, Punjab is boiling
with terrorisrn. Murders, arson, rape
and the killing of innocent people is
going on, <Chandigarh is peaceful.
How can you  force the people of
Chandigarh to surrender and how can
you expose them to acts of terrorism?

[The Vice-Chairman (Shri M. P. Kan.
shik) in the Chair]

It is totally unjust. We should have
second 1ihoughts over it. I do not
think this Government hag ever been
serious about the sanctity of any ac-
cord, Had it been so, they would have
implemented the 1970 award. The
1970 award, in regard to the transfer
of  Chandigarh to  Punjab and  the
transfer of Abohar and Farzilka to
Haryana, is still to be implemented;
this has not been implemented. This
award has been damned. Then, there
was the 1976 water agreement. Till
today, this has not been implemented
and this has ualso been damned. In
the case of the SYL canal, which was
to be constructed in 1976, when the
present Chief Minister of Haryana,
Mr. Bansi Lal, was the Defence Min-
ister at the Centre, which was pro-
posed to be completed in the shortest
possible time, is still languishing.
How can the Central Government say
that they will be able to do justice?
How can the Ceniral Government say
that they are concerned about the
sancity of awards? What happened to
the 1981 agreement. leaving aside
everything else” The 1981 agreement
was signed between the Chief Minis-
ter of Punjab, Shri Darbara Singh
then, the hon. Member who is sitting
here, the Chief Minister of Rajasthan
and the Chief Minister of Haryana,
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when Shrimati Indira Gandhi was the
Prime Minister. What happened to
the sanctity of this agreement? Every-
thing steam-rollered. There is no
sanctity about any agreement. What
difference does it make if this accord
also meets the same Iate? We know
for certain that—this accord is abso-
lutely unjust as far as the interests
of Haryana are concerned, You just
want to take away Chandigarh from
us and give it to Punjab and you say
we wil] be compensated by Abohar
and Fazilka. Now the Mathew Com-
mission said that the only area
which they can award to Haryana in
lieu of Chandigarh is Abohar and
Fazilka, Abohar and Fazilka I cannot
give under the award. Because of the
tight wording of the language of the
accord I cannot decide the fate as to
which area will go to Haryana in lieu
of Chandigarh. This is Mathew Com-
mission’s writing, Ang then what did
the Venkatramaiah  Commission say?
These are the words of the Commis-
sion itself that you cannot compen-
sate Haryana by an area which will
automatically go to Haryana in lieu
of the Punjabi-speaking areas which
are to be given to Punjab. The ac-
cord has two aspects. The first is,
that Chandigarh be given to Punjab
and in leu of Chandigarh certain
areas be given to Haryana. The other
aspect is, that the Punjabi-speaking
areas in Haryana be given to  Punjab
and in return Hindi-speaking
in Punjab be given to Harvana.
These are two separate things altoge-
ther. You cannot overlap the other.
You cannot say that we will give this
portion in lieu of Chandigarh and
this particular area out of the Hindi-
speaking areas ‘will be given ‘in lieu
of the Punjabi-Speaking areas. VYou
look at the conditions. You will laugh
over them. The language of the accord
itself damns the accord.

Now, about the tribunal, what is
this water tribunal? The 1976 award
was made under section 78 of the
Punjab  Reorganisation Act which
provides that if the States of Punjab
and Haryana cannot agree¢ to the alloca-
tion of water between themselves, the

areas -
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«Central Government will after a period
of two years intervene and finally de-
cide the issue. Under section 78 the
Central Government decided the issue
because Haryana and Punjab could
not decide the distribution of water
between the two, Under section 78
-of the Punjak Reorganisation Act it
was decided that Punjab will get 3.5
MAF, Haryana will get 3.5 MAF and a
water channe] or water link known gas
SYL would be constructed. What
happened to that? Till today this
award given under section 78 has not

been revoked. What about the
1981 solemn agreement between the
three State Chief Ministers of three

States and the fndian  Goverriend?
That agreement til} today has not been
revoked. How can this tribunal sit?
This tribunal is supposed to be an
inter-State river water dispute tribunal
set up under the Infer-State River
Water Dispules Act. It is really sur-
prising. The dispute or the issue
between Punjab and Haryana today
is not inter-State at all. We were one

State. The whole water was alloca-
ted to the erstwhile State of Punyab.
Punjab was ftrifurcated into three

States Himachal Pradesh, Punjab and
Haryana and we are only de-
manding our share of water because
of the trifurcation. It is not an inter-
State dispute at all, it is a division of
assets between the two separating
States. How can this problem be
brought under the Inter-State River
Water Disputes Act? It cannot. There-
fore; the whole approach towards
the problem is wrong. Finally, I would
like to refer to the last meeting with

the hon. Home Minister. He had
called all the opposition parties.
Fortunately or unfortunately, I was

-present there for a limited time, There
I had mentioned about the rally
which was attended to by more than
a lakh of people and in Delhi more
than 25000 people were arrested. We
have held a complete Haryana Bandh
where not a bird fluttered or flocked.
‘There 'was not even a sound of vehi-
ele on the recad, no wheel turmed its
spokes, no traffic whatsoever and no
shop was opened. After that we held
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a samast Haryana Bandh at Jind

where more than 25 lakh people from
Haryana were present. Was it not a
sufficient proof tnat the people of Har-
yana are also concerned about what
is happening all around? Did the Cen-
tral Government ever think that there
are some people in Haryana who
should at least be called and apprised
of the problem? Should we not be as-
ked? Are we some people who are dis-
loyal or anli-national? If we are rais-
sing a voice for our own inferest for
the interest of Haryana, should we not
be asked what our problem is? Is the
way in which Punjab people are in-
dulging in terrorism the only way to
sflake the Cenfre and make them hear
you, I am very sOrry to  gsay this be-
cause we have resorted to peaceful
methods. there is no reason why we
should be ignored. Don't force the
people of Haryana to go the Punjab
way. It is a very sensitive issue. It is
not too late, Mr. Home Minister. You
must give an answer to this query
which I am raising: why the people
of Haryana have been ignored tiil to-
day? Why no one as representative of
people of Haryana was made
signatory  to any agreement
concerning  the interests of Haryana?
Why till today the peBple of the San-
garh, But may I ask what is  the cal-
their popularity and proved that the
vpeople of Haryana are solidly behind
them, or are for the demands that
they are raising, have not been invi-
ted and asked what the trouble is. 1
am thankful to the Members, even
from the Opposition side, who have
been graceful and kind to give us
45,000 acres of land in lieu of Chandi
garh. But may I ask. what is the cal
culation behind 1t? What is the basi:
on which the Venkataramiah Com
mission came to the figure of 45,00
or 70.0007 I really do not understan
whether there is any formula behin
it. He says, 4 lakh acres were to com
of Abohar and Fazilka areas, but sinc
Fazilka and Abohar cannot be give
to Haryana and Chandigarh consis
of about 15000 acre of landg, ;
divide 4 and odq lakh by four and
comes to 70,000 and which I give

- -z - A,
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Haryana. Even the calculation, the
divider, every thing is wrong. How
has 70,800 acres been arrived at 1
fail to unders'czd. We do not ask for
any charity. We are not beggars. We
are claiming our right. Don’t give us
what is not due to us. But don't take
dway from us what is due to us. Talk
to us, ask us what the problem is. I
can tell you we are loyal, We are sec-
ond to none in loyalty. We will always
be prepared to face sacrifice of the greatest
of our interests if ever we come to know
that our demands stand in  the
way of the integrity of this
country, We  will never  run
away. But at the same time, please don’t
sacrifice us at the alter of terrorist activi-
ties of Punjab,

Thank you, Sir.
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SHR! GHULAM RASOOL MATTO
(Jammu and Kashmir): Mr. Vice-
Chairman, Sir, I have always been
saying that we in Jammu and Kashmir
have vested interests in peace in Pun-
jab. Not only that our tourist traffic
is completely dependent upon Punjab.
Qur vegetables, eggs and other commo-
dities also come from Punjab, My only
request to the hon. Home Minister
would be to assure us on one or two
points. Many things have been stated
as to wha{ happened in Pun ab and
what has been done so far. But I would
like him to assure the House that he
would parscvere in his effort  to zach
an agreement ang see that the Punjab
Accord is implemented in full. This as-
surance is very much necessary in or-
der to assuage the feelings or doubts
in 'he minds of the people that this
Accord is dead. This assurance is highly
needed in the interest of the integrity
o} the country.

Th: se-oml »aint that 1T wou'd like to
bring to his kind potice is that a  lot
hag been said about difference betwecn
70,000 acres and 45,000 acres and the ne-
go*iations that are going on between
the Central Government and the Pun-
jab Government, I am inclined to agree
1o the Resolution passed by the BJP
executive two or three days back at
Gwalior that point No, 7.2 and 7.4 may
be amalgamated and certain adjudica-
tion could be done on the territorial
.dispute so that this problem is solved
for all times to come. Tomorrow Jus-
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tice Desai may give some interpreta-
tion on point No. 7.2 and 7.4 and some
other authorily may give some other
interpretation on these points. There-
fore, 7.2 and 7.24 may be amalgamated
and a way may be formed that a Joint
Commission on territorial issue should
give tne verdict so that this problem is
solved 1 again say that on my behalf
and on behalf of the people of Jammu
and Kashmir, I exlend my wholehear-
ted suppori to the Government of India
for ths accord and  want that they
sh .« presevere in  secing to it that
this accord is impleme.aied’in letter and
spiri’. Thank you, -

SIHRI BUTA SINGH: Mr. Vice<Chair-
man, sic, this is yet anoiher opportu-
niy .or me to express my grateful
thanks to all the Members who took
pari in today’s discussion on a very
very seiious issue, an issue of national
importiaace facing the Punjab today.
Shri ad.ani)i rightly poinled out the
four major issues contained in the Cat-
ling Attention Notice which he gave
today alongwith his other distinguished
colleagues. Sir, the four major issues
are. (i) they have put it no-a-imple-
men'ation of the Punjab Accord, I will
put it implementation of the Punjab
Accord, (2) terrorist activities, (8) com-
plicity with foreign powers and mig-
ration of the people and (4) the steps
taken by the Government to combat
the si‘uation created by the terrorists
in Punjab. Also he has asked three
questions and his questions are only
the repetition of the resolution passed
by '‘he BJP in a recent conference. He
‘nag pleaded for the deployment of army.
Sir, this question was raised in the
Consultative Committee also. I had the
occasion to react to that quesion. Sir,
the border State of Punjab has a pecu-
liar situation. During the last five
years, it has been badly stricken with
violence, blood shed, communal hatred
and things like that. General Aurora
mentioned in the most uncharitable
terms the role played by the army in
Punjab which was the least 1 could
expect from a General of the Indian
army of which he had the honour 1o
preside over a section of the Army.
Also I was pained that General Aurora
whose stafure should have risen after



281 Calling Attention 1o a
becoming the Member of Parliament
at least have been in hig remarks, add-
ressing only one particular community.
I thought perhaps, now, after coming
to this forum hewill have a wider ap-
proach to the issues which are facing
the nation. Sir, 1 am not very much
aware whether he is a member of the
Akali Dal Party or not because he has
his own organization. Whether he has
resigned from the organization or was
he gpeaking as a spokesman of the
Akali Dal party to which he has the
honour to represent here. He said a
few things quite incoherent of what the
Akali Dal has said and of what he has
been advocating as the leader of the
forum. Therefore, Sir, I think, as re-
presentative of the Akali Dal party,
General Aurora must consult the lead-
ers of his party before placing his
views or he should qualify that these
are hig views as Chairman of the Sikh
Forum and not of the Akali Dal Party.
Having done that, Sir, he paid lefthan-
ded compliments to our central forces
who have done remarkable job in the
past forlaight or 20 days. But he fail-
ed even to appreciate the leadership
provided by Mr. Ribeiro. I can only
imagine the position if a General was
in his place. He got the plaudits of the
world for what happened in Bangla-
desh. Although it was the outcome of
the labour and the sacrifice of the
Indi )y army, Gen. Aurora always
stands out to share all the plaudits.
But when it comes to Ribeiro, he says
“odd man Ribeiro”. Sir, what hasg been
tackled in the borders of Punjab is
something which we cannot realise
sitting outside Punjab. It is a very
very serious siutation. You have to
operate in the thickest of the popula-
tion among the people and isolate the
terrorists who are being given shel-
ter by people who have very high and
very respectable places in the society.
They are sheltered, they are given sup-
plies, they are given all kinds of as-
sistance by very very influential
people. You must have read~in the
press that some of the highly placed
politicians in Punjab have been found
colluding with these forces which are
working against the country, which

are killing innocent people in the bor-
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aer areas. They have to discharge that
vnerous task, a most difficult job
among the civilian population. To save
one particular family in a village, you
have really to put yourself in a  very
very difficult position. The nerves of
the jawans, whether they belong to the
CRPF or the BSF or the Punjab Police,
are on test and they are doing a very
delicate job. They are isolating the
extremists, the terrorists, and they
have been dealt with very severely. If
you were to look at the situation that
prevailed about a month back in that
particular area, whether it was Gurdas-
pur or Amritsar or Firozpur or Kapur-
thala, people were saying openly—
and you could yourself see—that there
was no Government, Now in that area,
at least there is a sense, there is a
feeling among the people that there is
a Government. Sir, deploymeni of the
army is so simple. You just have to
ask the Army Headquarters and it is
there. But, Sir, the situation on the
ground is not that simple. Therefore,
that has to be kept in mind. I am

282

not on  anv  technical ground, whe-
ther the State Government asks
for it or not  because our con-

cern is to save the lives and properties
of the people of Punjab, the people of
India. Therefore, as I said in the Con-
sultative Committee—I am prepared
to repeat it here also—our options are
not closed. We have to see which me-
thod, which way is more effective, As
Shri Advani said, the touchstone of the
whole exercise, whether it is the accord
or the Government in Punjab or the
Government of India or the forces
operating  in that area, whether it is
the army or the CRPF or the para-
military forces, is whether we are in
a position to restore the confidence in
tne minds of the people that their pro-
perties are safe and their lives are
safe, they can operate fresly and they
can live in peuce. That is the touch-
stone. My assessment of the situation
is—and it is borne out by facts: I am
not here today to disclose all that we
have done and how we have done; but
1 am sure the House will broadly
agree—that the exercises undertaken
by the Central forces with the coope-
ration, with the involvement of the
Punjab Government have yielded
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results. And we cannot say that we
can throw away everything and tell
the army people to come in that area.
Sir, we are also not complacent, as
Advaniji has said. Complacency per-
haps is the biggest enemy that anybody
In charge of a siluation can have. We,
the Governmeni of India. have been
telling Barnalaji also that there should
be no laxity in the operation and keep-
ing up the pressure, the physical pres-
sure on the anti-national forces is the
only check which can establish peace
in that area. Sir, we had the opportu-
nity of meeting those unfortunate
brothers and sisters who have come
out of Punjab. Shri Advani also
met them. Shri Vajpayee must have
met them. Many honourable Members
must have gone and seen them. Their
misery is a difficult thing to explain—
their tales of woe, their harrowing
tales of suffering. It was very, very
saddening fo see our own kith and kin
leaving their places in terror. But this
is exactly the situation, as Shri Bhan-
dare, Sardar Darbara Singhji and my
friend, Pachouri, mentioned, that the
enemies of the country want. They
want that the population must be for-
ced to leéave one part of the country
to another. There are families moving
from other States also to Punjab. This
is what they want, unfortunately.
Most of my distinguished colleagues
emphasised, one after the other, that
Barnala Government must be helped.
Yes, by all means. But wz also eapect
that Barnala Government, his party,
his party workers, must be very clear
on some of the fundamental 1hings
which the people of the country expect
them to do. They want that everyone
and especially those in power in Pun-
jab, should place the country at the
top of every interest that they have.
There positions, ministerial positions,
MLAs, everything, can wait. The in-
terests of the country cannot wait.
Therefore, when they do certain
things, which go only for certain sec-
tiong of society—for example, thera
have been advertisements appearing in
the national dailies inviting people of
a particular community to come to
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Punjab, making special arrangements
for their rehabilitation—what message
does it send across the sections of so-
ciety? Even then, we have been help. ~
ing the Punjab ‘Government headed
by Shri Barnala because he has shown
at least that he has the courage of -
conviction, whether it was inside the
Goldenn Temple cr it is on the hord:r
areas; he has shown the interests ot
the country as the first and foremost.
And we will contitue ty support Bar-
nala Government. What is lacking is
this. Honourable Members know the
circumstances under which the Accord
was signed, what the background of
the Accord was. Punjab was bleeding,
at that time there came a great leader
by the name Sant Harcharan Singhj)
Longowal who sacrificed his life. He
knew it while coming to sign the Aec.
cord. Similarly, another great leader
came, the young Prime Minister ot
India. He knew that the interests of the
country were higher than the interesta
0of the party. Both of them went ahead
with a scheme of things called tha
Memorandum of Settlement on Punjab.
And that Memorandum of Settlement
was put on paper. Unfortunately,
most of my distinguished colleagues
have criticised commission after com-
mission. What can I do? You read any
clause of the Memorandum. It ends in
a commission. Commissions are not
coming out of my protfolio. Commis-
sions are mentioned in the Accord it
self. Look at the number of commis-
sions stipulated in the Accord. Clause
3: Ranganathan Commission; Clause 7¢
Chandigarh Commission; 7.2: Chand}l
garh Commission: 7.4: another Com-
mission; 8.2: Sarkaria Commission;
9.1: Tribunal—another Commission,
So, this whole Accord is full of com-
missions. Perhaps at that time it was
felt that was the best way out...
(Interruptionsy, This is something
which I am reading out of the docu-
ment; I am not reading out of my
turban. Mr. Vice-Chairman, Sir,._.
(Interrupions).

THE VICE-CAIRMAN (SHRI M. P.
KAUSHIK): You continue. .
SHRI BUTA SINGH: Sir, after a
tull day of very very tense moments,
if my honourable colleague daes not
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rant to be a little light, then I am sor-
v.

Sir, the ¢ Commissions are the by-
roducts of the accord itself perhaps
sgically, because the Akali leaderShip
vanted that they should not agree to
o many things straight away and they
vanted something behind which they
rould agree because, unfortunately,
1s Darbara Singhji rightly mentioned,
t is this very leadership of the Akali
Party which has driven a particular
:ommunity to such an extent that now
it is difficult even for them to send
their message down. What  has been
happening in Amritsar? This is the
perpetuation of a propaganda which
was systematically carried on with the
unlimited resources of the Golden
Temple and the other gurudwaras. The
people of that particular community
were addressed three times a day and
every time hatred and division on com-~
munal lines were behig preached. Now
it is too late in the day even for thaose
who used to call themselves as mode-
rates to do anything, and I entirely
agree with Darbara Singhji that it is
very very difficult to find out who is
a moderate and who is an extremist
and it is very very difficult to brand
him, It can just be a difference of de-
gree only. But here is a leader, Mr.
Suriit Singh Barnala, who was an able
lieutenant of Sant Harchand Singhji
Longowal, and he came forward and
he has a team of people with him who
are at the moment controlling. There
are certain people even in his Cabinet.
Today, you must have read in the
papers that some of his Cabinet colle-
agues have given certain statements
to the Press which are not in keeping
with fhe spirit in -which Barnalaji
wants to tackle or he is tackling the
problem of Punjab terrorists, But, Sir,
the honourable Members wanted that
we should help Barnalaji. Yes, to an
extent we are helping Barnalaji. But
we cannot tell Barnalaji how to run
the Akali Party. It is This job to see
that the Akalis become of one mind,
that they serve the national interests
as compared to the parochial interests
of their own constituencies, of  their
own areas and of their own people. Sir,
it was only after myself and my col-
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league, Shri Ghulam Nabi Azad visited
some of the affected areas in the bor-
der sector of Punjab that some of the
Ministers and the Chief Minister and.
olhers went to those areas and it was
only after the honourable Prime
Minister expressed his concern and
showed his determination that things
started picking up.’

Now, Sir, as I mentioned earlier, we-
have been able to achieve certain re-
sults in Punjab. We will not relax,
but we will strengthen further, Sir,
this House is supreme, and Parlia-
ment is always supreme and it can al-
ways guide us and it can always direct
us, But let us take the cooperation of
the local Government there, the demo-
cratically-elected Government there.
They are co-operating and we want to
take their co-operation and with their
co-operation ‘we wanf to handle this
menace on the border.

Sir, there are certain other points
raised by Shri Advani and most of my
other colleagues about the White Pa-
per and the Pakistani connivance with
the terrorists, Much has been said
from both the sides and my distingui-
shed colleague, the Minister for Exter-
nal Affairs, made a very elaborate
stalement on this issue and I do not
want to elaborate further on that.
And, S8ir, our honourable Prime
Minister, while putting off his wvisit
to DPakistan, also said that such
exchange of visits—this is what ap-
peared in the Press—should promote
good neighbourly relations. But he felt
that these good neighbourly relations
are not being promoted by Pakistan
and, therefore, the visit was called off.
What does it show? That shows that
we, are not at all prepared to listen to
al] the excuses that are heing advanc-
ed by that country when that question
is put to them that they are encourag-
ing the anti-Indian terrorists and the
extremists who are indulging in this
kind of things which is harmful not
only to our own country—we are capa-
ble of tackling it and we ‘will tackle it—
but to them also. They should realise
this.

Much has been made about the hon,
Prime Minister’'s remarks at Aizawal.
But 1 think everything has been cleared..
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I do not need again to clarify what has
been clarified most authoritatively by
the hon. Prime Minister. But, Sir, there
are two ways. We have been often
charged by my distinguisheq colleague,
Mr. Mohunta— he is enjoying his sleep
. —(Interruptions)—that we are taking
decisions which are not strictly in con-
formity with democratic norms. There
- cannot be a bigger democrat than the
hon. Prime Minister who has said that
we are willing to talk to those elements
who conform to the Constitution of
India, who believe in the peaceful me-
thods for achieving their aims, whe-
ther they are political, social or econo-
mic. I think, Sir, this is a general
remark which should have been appre-

ciated by all the political parties.
FTAT

ft T s Pey (Fegm)
oY ¥ eWmwHd BT W IwT g a
TEC H HE DG WA §
(zraw)

SHRI BUTA SINGH: Sir, I am most
amused that Mr. Gopalsamy finds
fault—I am sure he was only trying

- 10 score a point on me...(Interruptions)

Yes, I can yield to you. But certainly
- on these basic issues it has been clear-
"1y established that true democratic
traditions set in this country by Pt.
Jawaharlal Nehru, Bapuji Gandhj and
Smt. Indira Gandhi are being carried
on with double vigour and zeal by
Shri Rajiv Gandhi and we will not
budge an inch from these democratic
traditions from any quarter,

About the migrants, 1 gtarted by say-
ing that it is very, very diflicult for one

-10 leave hjs house, especially in places
where they have lived for generations.
And, Sir, this ig an ar[iﬁcial divide bet-
ween the Hindus and Sikhs, and I for
one camnot for a moment entertain this
idea that they are different. It js just like
saying that the tree is different, leaves
are different, flowers are different and
the fruits are different, There are certain
flowers, the colour of which is different
from the leaves But it does not mean
that they do no( belong to that tree, Sir,
the Sikhisy which was, I should say,
the most progressive and the latest reforms
in the Hindu religion, is now under an
aftack. Was it not the sacrifice of the
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Sikh Gurus and Sika heroes which gave
a sense of realisation to the Indians, If
you really make a careful study of Sri
Gury Granth Saheb, jt is nothing but the
rich heritage, ancient Indiap culture, of
Hindustap which has been written in the
most simple folk language, I can profess
to know a little bit more of the Vedas
tnan Pandit Vajpayeeji because I learnt
it from Guru Granth Saheb in my own
language, 1 could not read Sanskrit which
he has the privilege, Where is the diffe-
rence? So. this divide is artificial, 1 wish
Gen, Aurora were here; he could also
listen certain things which, because of
his preoccupation with the Army. were
denied to him. (Interruptions) Sir, this
is an ‘artificial divide, It js brought out
only by the enemies of the Indian culture,
the enemies of India It can never stand
the test of time, The Sikhs have always
Stoog for tne protection of the country,
for the protection of the under-dogs.
Their history is full of sacrifices, I need
not repea; those thingg here. I can tell
you that this divide is very artificial, It
is said that posters are pasted outside the
house of the minority community in
Punjab  Yes. Tuey are the enemies of
the country. But why certain other orga-
nisations are trying to copy those ene-
mies of the countries? The posters are ap-
pearing in Delhi. Why should they go it?
If one is bad, does it mean that the
other must also g, bad? Therefore, these
things should go, We are one people and
nobody cap divide us on communal or
religious lines. Once we are united, no-
body cap touch India. What are these
smali neighbouring  countries? We are
not threatened by these countries

288

Shri Advanj Ji asked about migrants.
Yes, of late, their outflow from Punjab
has lessened, T took the hon. Chief Mini-
ster of Punjab with me. We met them.

We also met those people who  are
not at all prepared to 20
back. They narrated some of

the incidents and  circumstances under
which they had to leave. They named
persons and places, T impressed upon the
Chief Minister to go back and mak; a
thorough investigation into al| the things
that were relattd t0 him by the people
from Punjab. He promised that pe would
look into it and he would see that the
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guilty are punished. Their fear is genuine
and well-placed, They say that until the

_eonditiong 'are created in Punjab in which
they can go back and live in their
houses, they cannot go, There are abput
40 families, 1 met them. They are frogn
Gurdaspur. They said that if 1 could a%
sure them that I would  protect them,
they would go back tomorraw. The next
day, these 40 families went back. We
made arrangements for their return and
safety in their houses, The Central Forces
are keeping a vigil, We have deployed
these forces all along the border jn Dis-
tricts Guidaspur, Amritsar and Feroz-
pur. The forces are equipped wilth the
latest methods of communication. The
police stations have also been activised.
There ig un understanding between the
Central Forces and the Punjab Police.
We are getting full cooperation. There-
fore, 1 would appeal to the hon, House
that we should pot disturb those who are
handling this most difficult situation in
Punjab by some of the remarks that were
made either in this House gr in the other
House. We must encourage them and
strengthen those elements ymongst the
Akalis who have come out to associate
themselves with the feelings of the nation.
Let us encourage them. Let us not Tepeat
what has happened in the past,

Sir, I need not dwell upon those points

- which have been mentioned by my hon.
friends about the transfer of Chandigarh

-and 'about 72 and 7.4. 1 may be gllow-
ed to read 7.2 from the document which
is called the Memorandum of Settlement.
1 want to highlight only one small point
which will set 3¢ rest the Resolution pass-
ed by the BIP about 7.2 and 7.4. Now,
let us understand what js mentioned in
7.2 of the Memarandum. 7.2 says:

“It has always been maintained by
Shrimati Indira  Gandhi that when
Chandigarh is to go to Punjab, gsome
Hindi-speaking  tarritories in Punjab
wil] go to Haryana. A Commission will
be constituted to Jetermine the specific
Hindi-speaking ar€as of Punjab which
should go 0o Haryana in  lien of
Chandigarh.”

It is mentioned in the same paragraph:
“The work of the Commission will

be limited to this aspect and will be
724 RS—10.
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distinct from the general ‘boundary
claim which the other Commission 18-
ferred to in 7.4 will handle.”

Now it is y clear distinction, What you
can do under 72, you cannot do under
74. What you have to do under 7.4,
cannot be covered by 72. This distinc-
tion mus; be borne in ming because it is
given in the Memorandum of Settlement.
How ¢an we do it, Sir, unless of courss,
all those who signed the Memorandum-—
Haryana, Punjab and the Central Govern-
ment—agree? The three parties—Haryona,
Punjab and the Central Government. ..

208

SHRI LAL K, ADVANI. Haryana was
not involved in this.

SHRI BUTA SINGH: No_ They pass-
ed a Resolution. Their Assembly passed
a Resolution. Their ruling party passed
a Resolution, For that matter, Rajasthan,
this House and the other House also

passed Resolutions, They approved this
Accord, (Unterruptions)

SHR1 SUSHIL CHAND MOHUNTA:
Sir, 1 just wang teo.,

SHR1 BUTA SINGH: Sir, I am pur-
posely avoiding Shri Mohunta’s references
becaugsg Dot only they were uncharitabls
but they were in bad taste also He said
that they saw to i that no sound is qeard
on the road, Is that the way you want
to run the democracy in the country? Im
what way are you different from those
terrorists then, I want to ask you.

SHRI SUSHIL CHAND MOHUNTA:
It was a complete protest by th: people
of Haryana against what you are doing.

SHRI BUTA SINGH: No, no. Mohun-
taji, you want to get with the help of a
lathi which the others are doing with the
help of a stengun. There is no diffes
rence. Your method is the same,

SHRI SUSHIL CHAND MOHUNTA:
No

SHRI BUTA SINGH: You cut a num-
ber of trees, You burnt the buses.
You put the wholc of Haryana, not only
Haryana but the rest of the country also
into difficulty because the GT road is pas-
sing through Haryana. My goodmess! The
things that you have done are. new .here
better than what the Punjab terrorists are
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dowg.  Thereiore, Sir, let us not Vi€
with thems, Let us cschew viowence in
whichever from it comes whether it comes
from the Sangharsh Samiti or it comes
from whot is called the Panch Member
Committee. It ig the same  thung.
Violence ig vionce. Therefore, we have
to sce that our social life is free from
violence. Whatever we have to do, Wwe
do with the involvement of the people,
througg comsensus, by negotiation apg by
adhering to the laudable principles which
have been enumerated for us by the
Father of the Natiow, by the makers of
the Constitution of India. That is what
js more important for us, It is only when
we work under those high principles that
this country can remain ugited, that we
can make some proghcss, that we can
alleviatg poverty, that we can serve our
people better. And any doviation from
that line, Su, wil] finish this country, This
is the meiage 1 want to send across the
country,

SHRY GUPUDAS DAS GUPTA: Are
You going to convene that meeting I
mentioned? Are you going to inc.ude new
members? .

SHRI BUTA SINGH: About that Com-
mit ee, the matir is receiving thz attention
of the hon, Prime Minister. We have
already called a meeting of thy National
Integration Council. I am sure he will
give hig thought, And this will bg a useful
forum on which Advapiji did not like to
serve, I would still appeal to Advaniji

that hig participaton we value,

THE REPEALING AND AMENDING

BILL, 1986
THE MINISTER OF STATE IN THE

" MINISTRY OF LAW AND JUSTICE

Py

- ‘I'

(SHRI H. R, BHARDWAIJ): Sir. T beg
to move for leave to introduce a Bill to
repral certain enactments and to amend
certaln other enactments,

The question was put and the motion
was adopted,

SHRI H. R, BHARDWAIJ: sir, I in.
troduce the Bill,
¥ THE VICB-CHAIRMAN
.II‘D; KAUSHIK): I want to

e

(SHRI
just in-
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form the House that Spccial Mentions

will be taken up after the consideration of

the Electiniy Bull,

SOME HON. MEMBERS: No,- no.

SHRI LAL K. ADVANI (Madhya
$radesh); Sir, afier all, if there had been
no Calling Aattention, Special Mentions
would have come first of all. Ecailb.r
special mentions c:ane before cell atten-
tions. Subsequently wo have agreed to
the change that if there is Calling Atten-
tion then the Special Mentions would
follow the Calling Attention, Now if the
Special Mentions are to come after the
Legislative business, it is totally wrong.

_—
SHRI V, GOPALSAMY (Tamil

Nadu); That is the established practice
of thy House. You should not changeJ it.

(Interruptions) ,7-

SHRIT LAL K, ADVANI: Thig wil] be
a violation of the established practice.
We have never agreed to it.

Wqetn wf waew wF wer s
(st dareE ¥FQ) : s 3 W @
§ WX AT 7g g W .. . (%wuw)
fafsse  geemat # aweY @ I
Ig s N % o9 Per &1q sz
M W T T wgl gm 1w I
IR wWaw www Paan gl @@ amn
& faa & am Pad 9@ . . (swadw)
W gAY . . (WRATT) garr Pagy gt

|

SHRI K. MOHANAN (Kerala),
no,

SHRI M. S, GURUPADASWAMY
(Karnataka): No, no, (Interruptions)

No,

SHRI M. S. GURUPADASWAMY:

- e,



